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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 310 / 2024 (SZ)

I.H.Sekar,
No. 20, Dr. Nanjunda Rao Road,
Injambakkam, Chennai - 600 115. ... Applicant

Versus

1. The Tamil Nadu Pollution Control Board,
Rep by it’s the District Environmental Engineer,
1st floor, 6/1. Sree Jothi Valagam
Arumbakkam,
Chennai - 600 106.

2. The Municipal Administration and Water Supply Department,
Rep by its Principal Secretary,
Secretariat, Chennai - 600 009.

3. The District Collector, Chennai District,
District Collectorate,
Singaravelan Maligai,
Chennai- 600 001

4. Chennai Metropolitan Water Supply & Sewerage Board,
Rep by its Managing Director,
No. 1 Pumping Station Road,
Chintadripet, Chennai- 600 002

5. VVV Construction Private Limited
Rep by its Managing Director
1074, Munuswamy Salai
KK Nagar,
Chennai- 600078 . Respondents
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REPORT FILED BY THE 4t: RESPONDENT

I, K. Uma, D/o R. Kalia Perumal, aged about 56 yecars, presently
working as Superintending Engincer (Project) - 111, in Chennai Metropolitan
Water Supply & Sewerage Board, having office at no. 1, Pumping Station
Road, Chintadripet, Chennai- 600 002, do hereby solemnly affirm and

sincerely state as follows:-

1. I am the Superintending Engineer (Project) - III, in Chennai Metropolitan
Water Supply & Sewerage Board and representing for the 4th Respondent
herein and as such I am well acquainted with the facts of the case from

records.

2. 1 submit that, I deny all the averments made in the above Original
Application No. 310 / 2024 (SZ), except those that are specifically admitted

herein.

3. I submit that the Original Application is neither maintainable in law nor

on facts and it is liable to be dismissed as devoid of merits.

4. I humbly submit that the Applicant herein has filed the above Original
Application before this Hon’ble Tribunal interalia seeking directions to
remove an alleged illegal and unauthorized construction of a sewage
collection well near a drinking water well and community hall (Red cross
building) at survey no. 14, Dr, Nanjundarao Salai next Harichandra Street,
Injambakkam Village,

5. I humbly submit that the Government of Tamil Nadu vide G.O (Ms)
No.124, MAWS (MA2) Dept, dt, 09,09.2022 & revised estimate amount of
Rs 196 97 Crom (AMRUT 2.0 and SINGARA CHENNAI 2.0) vide G.O (MsP‘L-bj\w

R J;N:W-:‘ = TVt SUPERINTENDING ENGINEER (PROJECT)-I1L
Yy3qU2 ):_ W YATHGS /J\/// - -+, CHENNAI METROPOLITAN WATER SUPPLY
EXECUTIR}I/E ENGINEER No 1. Pt Sat b o
s CMWSSRB : o mping Station Road,
<00 N 6:1.'Pumping Station Road, . Ghintadripet, Chennai-600 002.

Chlntadnpet Chennai-600 002.
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No.210, MA&WS (MC.I) Dept., dt 13.04.2023 had given Administrative

Sanction for the work of “Providing Comprehensive Underground

sewerage Scheme to Injambakkam Division-194 (Old Division-196),

Area-XV in the expanded Chennai City”. The work was awarded to

M/s.VVV Construction Private Limited in Consortium with M /8. Saravana

Engineering works,

Chennai

on 17.08.2023 at a contract value of

Rs.124.37 Crore for a contract period of 30 months and the work has

commenced on 12.02.2024 and it is under progress.

6. Further I humbly submit that in the year 2017, CMWSS Board during

the preparation of Detailed Project Report (DPR) for Providing Under

Ground Sewerage Scheme to Injambakkam has identified portion of vacant

land at Survey No.14/3, Injambakkam Village, Sholinganallur Circle for

construction of Pumping station. [n this regard CMWSS Board had sent

application for alienation of land in favour of CMWSS Board to Collectorate,

Kanchipuram. The dectails of vacant land identified as per Land and

Revenue record are as follows.

Survey No. Classification Extent
14/3 Manthaiveli 1.41.0
North 14/3 Abundant
South 14/3 Cyclone Shelter
East 13 Road
Government Out Patient
West 14/3 ) Hospital

In continuation, Public Advertisement and objection notice published

by Kanchipuram collectorate on 24.08.2017 and no objection received from

public on identified vacant land at Survey No.14/3, Injambakkam Village,

Sholinganallur Circle for the construction of Pumping station. Hence

Collector, Kanchipuram, recommended the proposal of land alienation to

Government on 18.09.2017. Since Injambakkam Village,W
SUPERINTENDING ENGINEER (PROJECT)-III
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has now been added to the Greater Chennai City limits, the land alienation
process has been transferred to the Chennai Collectorate Jurisdiction.

Further land alienation is under progress.

7. I humbly submit that the project envisages providing sewerage facilities
comprising of Collection system (Nctwork of sewers), Pumping stations,
Pumping mains and House service connections. The contemplated sewerage
system proposed to collect the sewage from the terminal chamber of the
developments through House Service Sewers and discharged into collection
system proposed in the streets and conveyed by gravity to the proposed
Pumping station for onward disposal to sewage treatment plant. The
proposed length of sewer network for Injambakkam is 67.175 km. To suit
the topography and to avoid excessive depth of sewers, the contemplated
sewerage scheme has been divided in to 14 sub zones with independent
Collection System and Sewage Pumping Station / Lift Station to collect and
pump the sewage to a downstream Terminal Pumping Station and

subsequently to Sewage Treatment Plant located at Sholinganallur.

8. I humbly submit that the'Sewage generated from the households in
Injambakkam will be collected via street sewers, which in turn drain into
the Sewage Pumping Station by gravity and the sewage will be immediately
pumped to the existing Sewerage Treatment Plant at Sholinganallur.
Furthermore, water tight RCC Screen well and Suction Well are being
constructed at the survey no. 14, Dr. Nanjundarao Salai next to
Harichandra Street, Injambakkam Village. The Screen well and Suction well
has been designed for pumping of sewage round the clock to the STP much
further away at Sholinganallur for treatment and there will be no storage of
sewage. Hence, there will not be any issues related to Environment or

Ecology.

9. I humbly submit that the Sewerage system will be designed based on the
topography (ground level) to convey the sewage by gravity through self-

cleansing velocity by following the design procedure of Central Public

:ﬂ\/"‘

 eounE Bucivéer e
"Nt I,Pugmggss?aaﬂon Road, NOA:‘%SEWERAGE BOARD
" Chintadrinet, Chennai-600 002, s BOICHRfeg umping Station Road,

intadripet, Chennai-600 002.



Health & Environmental Engineering Organisation. The selection of lowest
ground level will help for gravitatidnal flow of scwage with self-cleansing
velocity, minimum depth of cuts for laying of pipclines & constructing
machine holes which will further help for casy maintcnance of the system.
Considering above, the Terminal Pumping Station has been proposed at Dr.
Nanjundarao Salai ncxt to Harichandra Strcet to pump the sewage flow

from Injambakkam and onward treatment to Sholinganallur STP.

10. I humbly submit that the screen well and suction well is of complete
high grade RCC water proof structure with wall thickness of 30cm &70cm
respectively, Inner and Outer surface of walls of the structures are
plastered painted with Bitumen coat and the bottom of the screen well and
suction well is to be plugged with High grade RCC raft concrete of thickness
of 35cm and 85 cm respectively. Since the proposed Screen well and
Suction Well is constructed of leak proof RCC concrete, there will not be
any leakage from the wells and the collected sewage is continuously
pumped (24/7) to the STP at Sholinganallur. Hence there is no possibility

of pollution of underground water.

11. Further I humbly submit that to maintain Air quality, the Odour
control system will be installed in the proposed Terminal Pumping Station
at survey no. 14, Dr. Nanjundarao Salai next to Harichandra Street,
Injambakkam Village which will ensure hygienic condition to the public and
there won't be any hindrance to the public. It is submitted that there are
342 No’s of Pumping Stations in and around Chennai, and all of them are
located in and around residential areas for the beneflit and welfare of the
residents. The ongoing project is meant for providing 4000 No’s of House
Service connection for providing sewerage facilities to the entire

Injambakkam area.

12. Further I humbly submit that with regard to the averment in

para 6, there is no violation and siting criteria for construction of sewage

/AT

EXECUTIVE ENGINEER -1 SUPERINTENDING ENGINEER (PROJECT)-IIT

: 7 'CMWSSB CHENNAI METROPOLITAN WATER SUPPLY
No: 1, Pumping Station Road, AND SEWERAGE BOARD -
Chintadripet, Chennai-600 002. ' +'No. 1, Pumping Station Road,

Chintadripet, Chennai-600 002.
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pumping Station undecr the Water (Prevention and Control of pollution) Act,
1974.

13.  Further I humbly submit that the applicant has stated in para 7, that
No Consent to Establish granted and relerred Scc 25 of the Water

(Prevention and Control of pollution) Act, 1974 as follows.

“25. Restrictions on new outlets and new discharges.

(1) Subject to the provisions of this section, no pérson shall,

without the previous consent of the State Board,—

(a) establish or take any steps to establish any industry,
operation or process, or any treatment and disposal system or
any extension ‘or addition thereto, which is likely to discharge
sewage or trade effluent into a stream or well or sewer or on
land (such discharge being hereafter in this section referred to as

discharge of sewage); or

(b) bring into use any new or altered outlet for the discharge of

sewage; or

(c) begin to make any new discharge of sewage”

In this regard it is to be submitted that the Screen well and Suction well
under construction has been designed for pumping sewage round the clock
to the STP at Sholinganallur and they are not the trecatment units as stated
in the sec 25 of the Act . Hence, Consent to Establish is not mandate
requirement for CMWSS Board for construction of Sewage Pumping Station
under section 25 of the Water (Prevention and Control of Pollution) Act,
1974.

14.  Further, I humbly submit that the applicant has stated in para 8,

that the subject constructions are Illegal for this reasom
[ SUPERINTENDING ENGINEER (PROJECT) 11

iz EXECUTIVE ENGINEER ¢1 11 PHENNAI METROPOLITAN WATER SUPPLY
e gt e CMWEBBIATHY ' AND SEWERAGE BOARD
No; A, Pumping Stalion Road, , No, 1, Pumping Station Road,

Chintadripet, Chennal-600 002, <y, 1, , Chintadripet, Chennai-600 002,



CMWSSB is liable under section 45-A of the Water Act, 1974, In this regard
it is to be submitted that the Construction of Screen well and Suction well
does not require consent to cstablish and therefore it is not illegal under
section 25 of the Water (Prevention and Control of Pollution) Act, 1974,
Hence there is no liability for CMWSSB under Scction 45-A of the Water

Act, 1974,

15. Further 1 humbly submit that the applicant has stated in para 9 that,

“24, Prohibition on use of stream or well for disposal of

polluting matter, etc.
(1) Subject to the provisions of this section,

(a) no person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with
such standards as may be laid down by the State Board to
cntér (whether directly or indirectly) into any [stream or wcll

or sewer or on land].”

In Lh,i;‘:‘, regard it is to be submitted that, since CMWSS Board is only
constructing Screen well and Suction well of RCC leak proof structure and
it has been designed for pumping of séwage round the clock to the STP at
Sholinganallur, there will not be any seepage in to the surrounding and
hence construction of Screen well and Suction well is not prohibition under

section 24 of the Water (Prevention and Control of Pollution) Act, 1974.

16. Further I humbly submit that the applicant has stated in para 10
that the construction and operation of the sewage collection well right next
to a drinking water weil will incvitably lead to the pollution of the drinking
water well through the seepage of pollution from the sewage collection well.
In this regard, it is to be submitted that CMWSS Board is only constructing
Screen well and Suction well of RCC leak proof structure and it has been
designed for pumping of sewage round the clock to the STP at

Sholinganallur and there will not be any seepage in to the surrounding area

p

o -EXECUTIVE ENGINE SUPERINTENDING ENGINEER (PROJECT)-I1
- CMWSSB Bl CHENNAI AﬂETROPOLITAN WATER SUPPLY
' iy - D SEWERAGE BOARD
No: 1, PumpingStation Road, " No. 1, Pumping Station Road,

Chintadripet, Chennai-600 002, Lt Chiniadripet, Chennis00 02.
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~and hence construction of Screen well and Suction well is not plrohibitcd
under section 24 of the Water (Prevention and Control .of Pollution) Act,
1974. Hence there is no liabilitylfor CMWSSB undcr Scction 43 of the
Water Act, 1974,

17. Further I humbly submit that the applicant has stated in para 11
&12 that Rules 54 - Sanitation requiremente (3) Sewerage (b) Septic
Tanks (ii) of Tamil Nadu combined Development and Buildings

2019(TNCDB) as follows,

“Location of the Septic Tanks and Subsurface Absorption
System: A subsoil dispersion system should preferably not
be closer than 18m from any source of drinking water, such
as well, to mitigate the possibility of bacterial pollution of

water supply”

In this regard, it is to be submitted that the concept of Septic Tanks with
Subsurface Absorption system is entirely different from Screen and Suction
well in pumping station constructed by CMWSS Board. The Screcn and
Suction well is of RCC leak proof structure and it is not provided with any
Subsurface Absorption system. Moreover Septic tanks and subsurface
absorption systems are provided for individual premises, whereas Sewage
pumping stations with Screen and Suction wells are provided for collecting
the sewage generated in a particular afea and it will be pumped round the
clock (24/7) to Sewage Treatment Plant (STP) available in nearby area for
treatment. Hence, the contention raised by the Applicant is absolutely wrong and

misconception.

18. Further, I humbly submit that CMWSS Board already implemented
Comprechensive Water Supply Scheme to Injambakkam area and supplying
potable water to the residents of Injambakkam through House Service
connection. Hence the well at survey no. 14, Dr. Nanjundarao Salai next to

Harichandra Street, Injambakkam Village is not the source of drinking

water as stated by the applicant., OLLAN\,-\

SUPERINTENDING ENGINEER (PROJECT)-IT
/f‘/ CHENNAI METROPOLITAN WATER SUPPLY

+- EXECUTIVE ENGINEER AND SEWERAGE BOARD
A0k CMWSQB .. -+« No. 1, Pumping Station Road,
:No: 1, Pumping Station Road, .01, « Ghintadripet, Chennai-600 002.

S(Chintadripét; Chennal 600 002,
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19. Further, I humbly submit that by construction of Screen well and
Suction well at survey no. 14, Dr. Nanjundarao Salai next to Harichandra
Street, Injambakkam Village will ensure collection of sewage from
households of Injambakkam area thereby preventing illegal discharge of
sewage from the septic tank of houscholds into storm water drains and
water bodies which in turn prevent ground water pollution

With regard to averments in para 13, 14 & 15, considering the facts as

stated above, it is submitted that

i) Water is not supplied to the Injambakkam area throﬁgh the well
situated near to construction of screen well and suction well at
survey no. 14, Dr. Nanjundarao Salai next to Harichandra Street,

Injambakkam Village and water is supplied through the existing

comprehensive water supply scheme.

1)) The construction of screen well and suction well is not illegal as the

construction does not require consent to establish. The screen well

and suction well is of water tight RCC structure, there will not be

any seepage in to the surrounding and hence ground water in the
well and in the surrounding area will not be contaminated.
i) The existing well is not used for drinking water purpose and water

supply to the residents of Injambakkam is made through

comprehensive water supply scheme implemented and hence there
are no violations of statutory obligation.

It is therefore humbly prayed that this Hon’ble Tribunal may be
pleased to accept my report on behalf of the CMWSS Board and thus render

justice ,
EXECUTIVE ENGINEER CHENNAI METROPOLITAN WATER SUPPLY
CMWSSB. AND SEWERAGE BOARD
N(_): ; Pumping Station Road, No. 1, Pumping Station Road,
Chintadripet, Chennai-600 002,

Chintadripet, Chennal-600 002.

Solemnly affirmed at Before Me
Chennai on this the 6th day of

February 2025 and signed his

Name in my presence.
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and Urban Transformation 2.0 - Water Supply and

Under Ground Sewerage Scheme projects of the Shennall Metrrc;gglléigtglv&t:;
- t : ting o
Sewerage Board - Approved In the 3™ meeting
E:»ggzl-Zdars‘feerlng Cgmmlttee held on 27.06,2022- Administrative sanction for

Rs.792.17 crore - accorded- orders- Issued,

---------------------
---------------------------------------------
------------------------

Atal Misslon for Rejuvenation

Dated:-09.09:2022
, Hpoudrenoupnesr B, 2053

U5, Qbouss] gl 24-£251D Bieir
Read:

G.0.(Ms) No.124

1. G.0.(Ms) No.139, Municlpal Administration and Water Supply
Department, dated 29.12,2021. .

2. Minutes of the 3™meeting of the State High' Powered Steering -
Committee (SHPSC) of AMRUT 2.0 held on 27.06,2022 . '

3. From the Additional Chief Secretary / Chairman and Managing
Director, Tamil Nadu Urban Finance and Infrastructure
Development Corporation Limited, Letter.No. TUFIDCO/AMRUT2.0/

490/AM(M)/ 2021-1, dated 08.07.2022 and 07.09.2022.
e e 3 e :

ORDER:

The Ministry of Housing and Urban Affairs, Government of India has
launched its flagship programme, namely, “Atal Misslon for Rejuvenation and
Urban Transformation 2.0” (AMRUT 2.0) on 01.10.2021. The key components of
the AMRUT 2.0 are (a) universal coverage of water supply; (b) sewerage,
septage management and recycle / reuse of treated used water; and
\ rejuvenation of water bodles (Including urban wet land) and creatlon of green
| spaces,

2. Vide the Government Order first read above, administrative sanction
for implementation of AMRUT 2.0 has been accorded and the State High
towered Steerlng Commitiee (SHRSC). -headad- by the Chief -Secretary to

'\;JVemment has been constltuted for the approval of the Projects under the
ssion.

3. In the letter third read above, the Mission Dlrector, AMRUT 2.Q / the
1itional Chlef Secretary / Chairman and Managing Director, Tamll Nadu Urban
‘nce and Infrastructure Development Corporation Limlited has stated that,
d on the approval of the State High Powered Steering Committee (SHPSC)

1IRUT 2.0 during 2" meeting held on 08.03.2022, the APEX Committee of

IT 2.0 Government of India has approved the State Water Actlon Plan

’.) for Tranche-I for the FY 2021-22 at a cost of Rs. 5,424.22 crore (except

PPP projects) out of which State High Powered Steering Committee has



already approved the

11

projects worth Rs.869.47 crore as glven In the table

below:-
(Rs.in crore)
| 5 Already | o
Project Funding Pattern approved by APEX sanctioned | Yet be
| Tentative committee, Gol " ' sanctioned
. Cost | __ by SHPSC !
' Project nd (based on
. Approved till its 2™ |
,| Sectors |  cost by APEX meeting | APEX
: ' approved GoTN uLse g committee
i i by SHPsc | Committee [ Gol share Share Sh held on G
_ : = ! of Gol SNare - 0g.03.202 |  (Gol)
| 2 approval ;
A) (®) (€ = (0) (& (F) @ | M=
_ (D+E+F) | (C-G) ,
Water |
_Supply | 4907.77%| 3,356.24 1,435.81 |  889.58 | 1,030.84 338.44 | 3,017.80 °
=UGSS- -~ 1--1;987:21|--1,904:22 | - 487.237 617.79 _799.18 | 531.037]  1,373.19
Water ‘ .
Bodies 113.23 120.2 50.42 ‘ 36.17 33.6 0_1 120.2 :
Green : B }
+Spaces : 32.83 43.56 17.21 9.1 17.24 0 43.56 -
| Total _,'_ 7,041.04 5,424.22 1,990.67 | 1,552.64 1,880.86 869.47 4,554.75

*PPP projects — CMWSSB Water Supply (2 Nos) -
e T

Rs.1,957.13 crore {Not considered by Go!) j

4. The State High Powered S
on 27.06.2022 vide reference 2
the following projects under
Transformation 2.0.:-

read above, among other thin

teering Committee during its 3meeting held

gs, has approved

Atal Misslon for Rejuvenation and Urban

i) Implementation of Under Ground Sewerage Scheme (UGSS)
Projects: _
Sl { Tranche/Year | Description Appraised project |
No. Cost
, . ' ) (Rs.in crore)
1 !Tranche-I. Strengthening of existing pumping 101.58
l(FY-2021-22) main from Tondairpet ‘F’ sewage
pumping station to Kodungalyur STP
(2 | Tranche-1I UGSS- Injambakkam 184.11
(FY-2022-23) — a
3 UGSS-Uthandi 74.32 |
4 UGSS- Palavakkam, Kottivakkam and | 386.16 |
: . Neelankarali e 3 o
, ! - Total 746.17
L 1 b - —_

il) Implementation of water supply scheme for Semmenchery area in
Chennal at an appraised project cost of Rs.46.00 crore under AMRUT 2.0
Tranche-I (FY-2021-22)

Tamil

5. The Additional Chief Secretary / Chalrman and Managing Dir_ector.
Nadu Urban Finance and Infrastructure Development Corporation Limited



12

3

has accordingly requested the Government to accord Administrative sanction for
the followlng projects: j

I. Underground Sewerage Scheme (JYGSS) Projects
i) The Stgte High Powered Steering Committee In its 3™ meeting helc{ on
27.06.2022 approved the following UGSS projects for Chennal Metropo ltar;
Water Supply and Sewerage Board (CMWSSB) at an appraised project cost ¢

Rs. 101,58 crore under Atal Misslon for Rejuvenation and Urban ‘
Transformation 2.0 Tranche-I-FY 2021-22 as detalled below: !
' 3 (Rs in crore) j
SI. | Project Name | Proposed | Appraised | Gol GoTN | ULB Share | Proposed |
No Project Project Share Share . HSCs
Cost cost (Nos)
Strengthening of
existing pumping
main from
| Tondalrpet . *F'| 103,69 | 101,58 | 25.40 -1 30.47 _145.71 11,000
sewage pumping
station to
Kodungalyur STP. ]
Total | 103.69 101.58 25.40 30.47 | 45.71 1,000
il) The State High Powered Steering Committee of Atal Mission for

Rejuvenation and Urban Transformation 2.0 also approved a total of 3 UGSS
projects of Chennal Metropolitan Water Supply and Sewerage Board at°an

appralsed project cost of Rs, 644.59 crore (Government of Indla

share -

Rs.161.15 crore; GoTN Share - Rs.193.38 crere; and Chennal Metropolitan

Water Supply and Sewerage Board /EAP Share-Rs.290.06 crore) under Ata

Mission for Rejuvenation and Urban Transformation 2.0 Tranche-II-FY

2022-23 as given below:-

(Rs.in crore)

3l

Projéct Name Appraised

Project GOl GoOTN CMWSSB |Proposed
lo cost Project Share Share | /EAP HSCs
proposed Cost Share
|__by ULBs

L. | Providing Comprehensive 243.00 184.11 46.03 55.23 82.85 4,000
Sewerage Scheme to TS _

Injambakkam i

2. | Providing Comprehensive 82,80 74,32 18.58 22.30 33.44 1,300
Sewerage Scheme to Uthandi :

3. | Providing Comprehenslve 481.90 386,16 96.54 115,85 173.77 12,776
Sewerage Scheme to )
Palavakkam, Kottivakkam
and-Neelankaral —— A S S S :

Total 807.70 644.59 161.15 | 193.38 | 290.06 18,076

II. Water Supply Project

The State High Powered Steerin

supply project

proposed by the Chennal
Sewerage Board at an appraised project cost o

under  Atal

g Committee has 'approved the water
Metropolltan Water Supply and
f Rs, 46.00 crore
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‘

Misslon for Rejuvenation and Urban Transformation 2.0 Tranche-1 FY 2021-

as given below;

22

(Rs.in crore)

[ : ! s ' | i}
Proposed [ | ULB Share / | Proposed |

| =
Project Name Project pﬁf}iﬁ'éﬁt Gl Share: gﬁ;rz External aid HSC -

i ' Cost ' / MIDF (Nos.)
I Vo e - s
i Providing i } | !
Comprehensive ‘ !
Water Supply 45.90 46,00 11,50 13.80 | 20.70 . 1,100 I

Scheme to | . ! ;

Semmenchery . [ | I
| Total L 4590 | 4600 T 1150 [ 13.80 | 2070 | 1,200 ]

6. “The ‘Governmarit after carefyl examination of the proposal of the

Additional Chief Secretary / Chairman and Managing Director, Tamil Nadu Urban
Finance and Infrastructure Development Corporation Limited, have decided to
accord administrative sanction for the Implementation of one Water Supply and

Board at an appraised project cost of Rs.792.17 crore (Rupees Seven hundred
ninety two crore and seventeen lakh only) under Atal Misslon for Rejuvenation
and Urban Transformation 2.0 (Rs.147.58 crore under Tranche-I FY 2021-22 and
Rs.644.59 crore under Tranche-II FY 2022-23) as detailed at para 5 above as
approved by State High Powered Steering Committee during its 3™ meeting held

on 27.06.2022 and order accordingly.

7. This order issues with the concurrence of the Finance Department vide

its U.O No. 42227/ Fin (MAWS)/2022, Dated:09.09.2022
' //BY ORDER OF THE GOVERNOR /7

' SHIV DAS MEENA

ADPITIONAL CHIEF SECRETARY TO GOVERNMENT

To*

The Additional Chief Secretary /Chairman and Managing Director,Tamil Nadu
Urban Finance and Infrastructure Development Corporation Limited,

Chennai - 600 035,

The Managing Director ,"Chennal Metropolitan Water Supply and
Sewerage Board , Chennal-600 028,

The Pay and Accounts Officer (East),

Chennal-8. (6 coples) .

The Accountant General (A&E), Chennai-18,

The Accountant General (Audit), Chennai-18.

Copy to :

The Private Secretary to the Additional Chlef Secretary to Government, MARWS

Dept, Chennal-9,
The Finance (MAWS) Department, Chennal-9, ;
The Municipal Administration ahd Water Supply (OP II/MW) Department,

Chennai-9,
//FORWARDED BY ORDER//

%‘wﬂ\m i
SECTION OFFICER
v s



Singara Chennai 2.0 - Implementation of projects of Chennal
Metropolitan Water Supply and Sewerage Board under Singara
Chennal 2.0 - Administrative sanction - Accorded - Orders - Issued.

---------------------------------------------------------------------------

G.0 (D) No.210 Dated 13.04.2023
audl(m!, utbig o) - 30

Hapeudramout,eior @ ~ 2054
Read:-

1. G.0. (Ms) No.74, Municlpal Administration and Water Supply
(MC1) Department, Dated 28.09.2021.

2. G.0 (D) No.206, Municipal Administration and Water Supply
Department, Dated 17.06.2022

3. From the Additional Chief Secretary / Chalrman & Managing
Director, Tamil Nadu Urban Finance and Infrastructure
Development Corporation Limited, Letter No.TUFIDCO/Singara
Chennai2.0/490/AM (M)/2021, Dated 14.03.2023.

oK koK koK
ORDER

In the Government Order first read above, the Government have
approved the Guidelines for implementation of “Singara Chennai 2.0%,
with an allocation of Rs.500 crore in the budget for the financial year
2021-2022. The scheme is being implemented by the Greater Chennai
Corporation (GCC) and Chennai Metropolitan Water Supply and
Sewerage Board (CMWSSB) from the financial year 2021-2022
onwards. The Government have also constituted the Project
Sanctioning and Monitoring Committee (PSMC) with the following
members for sanctioning of projects under “Singara Chennai 2.0":

1) Additional Chief Secretary / Principal - Chairperson /
Secretary / Secretary, Municipal Chairman
Administration and Water Supply
Department

2) Additional Chief Secretary, Finance - Member

Department or his representative

3) Commissioner, Greater Chennal Corporation - Member

4) Managing Director, Chennai Metropolitan - Member
Water Supply and Sewerage Board

5) Chairman & Managing Director, Tamil Nadu - Convener

Urban Finance Infrastructure Development
Corporation Limited
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2. In the Government Order second read above, the
Government have also accorded sanction to release a sum of
Rs.500 crore towards the Implementation of Singara Chennai 2.0 for
the financial year 2022-23,

3. In the letter fifth read above, the Additional Chief Secretary /
Chalrman & Managing Director, Tamil Nadu Urban Finance and
Infrastructure Development Corporation Limited has stated that in the
Government Orders third and fourth read above, among others,
Government have accorded administrative sanction for the
implementation of four Under Ground Sewerage Scheme (UGSS)
project of Chennai Metropolitan Water Supply and Sewerage Board at
a total cost of Rs.715.86 crore (Government of India share -
Rs.178.97 crore; Government of Tamil Nadu Share Rs.214.76 crore
and Urban Local Bodies share - Rs.322.13 crore) under Atal Mission
for Rejuvenation and Urban Transformation 2.0 and also stated that in
the 6™ State High Powered Steering Committee of AMRUT 2.0 has
approved combined underground sewerage scheme to Jaladampettai
at a cost of Rs.92.76 crore (Government of India share-Rs23.19 crore
+ Government of Tamil Nadu share - Rs.27.83 crore + Chennai

Metropolitan Water Supply and Sewerage Board share - Rs.41.74
crore).

4. The Additional Chief Secretary / Chairman & Managing
Director, Tamil Nadu Urban Finance and Infrastructure Development
Corporation Limited has also stated that the 16%" Project Sanctioning
and Monitoring Committee of Singara Chennai 2.0 has approved the
revised project cost of the above five Under Ground Sewerage Scheme
(UGSS) projects of Chennai Metropolitan Water Supply and Sewerage
Board. The funding pattern of the projects is as given below:

_Table - 1
\ Rupees in crore
Govern gg:}fr:f
ment of Tamil Singara
India Nadu Chennai Chennaij 2.0
Approved share share xe‘:ro%olltar Revised Excess
Project Name cost under ateq dupp L4 project cost Chennal
AMRUT 2,0 5 gl cost incurred | Metropolitan
ewerage Water
(25%) (30%) Board share Supply and
Sewerage
Board - 45%
(A) _(B) (c) (D) (E) (F) (G=F-B) (H=E+G)
Providing
Comprehensive
Sewerage 184,11 46,03 55.23 82.85 196,97 12,86 95.71
Scheme to
Injambakkam -
Providing
Comprehensive
SENEEde 74.32 | 18.58 22,30 33.44 |  82.00 768  41.12
Scheme to
Uthandi




Providing "
Comprehensive 16 '
Sewer._ye
Scheme to 386.16 96,54 115,85 173.77 418,20 32,04 205.81
Palavakkam,
Kottivakkam
and Neelankara
Providing
Comprehensive
Underground 7127 | 17.82|  21.38 32,07| 7495 3.68| 3575
Sewerage
Schemes to
Semmenchery
Providing
Comprehensive
Jiider Groung 9276 | 23.19|  27.83 41,74 41.74
Sewerage
Scheme to
Jaladampettai
Total 808.62 | 202.16 242.59 363.87 772.12 56.26 420,13
5. While submitting the above proposal, the Managing Director,
Chennai Metropolitan Water Supply and Sewerage Board has
requested the Project Sanctioning and Monitoring Committee of
Singara Chennai 2.0 to sanction the Chennai Metropolitan Water
Supply and Sewerage Board share (45%) of Rs.420.13 crore under
» Singara Chennai 2.0 in the following funding pattern
Table- 2
(Rupees in crore)
Singara Singara Chennal 2.0 share
Project Name Chezsnona; Financial year
CMWSSB | 2022- | 2023- | 2024- 2025- iiote)
=455% 23 24 25 26
(A) (H=E+G) i ] K L M=I+]+K+L
Providing Comprehensive
Sewerage Scheme to 95.71 19.14 | 38.28 | 38.29 95.71
Injambakkam
Providing Comprehensive ,
Sewerage Scheme to 41,12 5 8.22 | 16.45 | 11.45 41.12
Uthandi
Providing Comprehensive .
Sewerage Scheme to
Palavakkam, Kottivaideam 205.81 41.16 | 82.32 | 82.33 205.81
and Neelankarai
Providing Comprehensive :
Underground Sewerage 35.75 5 kS 14.3 9.3 35.75
Schemes to Semmenchery
Providing Comprehensive
Under Ground Sewerage 41,74 8.35 16.7 16.69 41.74
Scheme to Jaladampettal ,
Total 420.13 10 84.02 | 168.05 | 158.06 420.13
6. The Additional Chief Secretary / Chalrman and Managing

Director, Tamil Nadu Urban Finance and Infrastructure Development
Corporation Limited, has also stated that after detailed deliberation,
the Project Sanctioning and Monitoring Committee has approved the
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above funding pattern for the above projects under Singara
Chennai 2.0 towards Chennal Metropolitan Water Supply and
Sewerage Board share, subject to the conditions specified in the
appralsal report of respective projects and has requested the
Government to accord administrative sanction for Rs.420.13 crore for
part funding of the above five projects under Singara Chennai 2.0
towards Chennal Metropolitan Water Supply and Sewerage Board
share as per the funding pattern mentioned in table-2 at para 5
above.

7. The Government after careful examination of the proposal of
the Additional Chief Secretary / Chairman & Managing Director, Tamil
Nadu Urban Finance and Infrastructure Development Corporation
Limited hereby accord administrative sanction for providing a sum of
Rs.420.13 crore (Rupees four hundred and twenty crore and thirteen
lakh only) under Singara Chennai 2.0 as part funding for
implementation of the various projects of Chennai Metropolitan Water
Supply and Sewerage Board already sanctioned under AMRUT 2.0 as
per the funding pattern mentioned in table-2 at para 5 above subject
toc the conditions specified in-the appraisal reports of the respective
projects. _

8. This order issues with the concurrence of Finance Department
vide its U.O No0.10525/Finance (MAWS)/2023, Dated 11.04.2023.

// BY ORDER OF THE GOVERNOR //

SHIV DAS MEENA
'ADDITIONAL CHIEF SECRETARY TO GOVERNMENT

To

The Chairman & Managing Director,

Tamil Nadu Urban Finance: and Infrastructure Development
Corporation Limited, Chennai - 600 035.

The Managing Director, Chennai Metropolitan Water Supply and
Sewerage Board, Chennai - 600 002. )

The Director of Municipal Administration, Chennai - 600 028.

The Principal Accountant General (A&E/(G&SSA),

Chennai - 600 009/18.

Copy to:

The Senlor Personal Assistant to the Hon'ble Minister

(Municipal Administration), Chennai - 600 009

The Senior Private Secretary to the Additional Chief Secretary to
Government, Municipal Administration & Water Supply Department,
Chennal - 600 009.

The Finance (MAWS) Department, Chennai - 600 009,

The Municipal Administration & Water Supply(MW/Budget/OP.1I)
Department, Chennai - 600 009,

Spare Copy / Stock File,

// Forwarded By Order // - @
gl. o

5\ o202,
SECTION OFFIGER
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CHENNAI METROPOLITAN WATER SUPPLY AND SEWERAGE BOARD
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Cement und Conerete Seetional Committee, CED 2 25

FOREWORD

This Indian Standard (First Revision) was adopted by the Bureau of Incian Standards, after the draft finalized 'hy
the Cement and Conerete Sectional Committee had beon approved by the Civil Engineering Division Council.

This standard was lirst published in 1965. Thepresent revision has been taken up with a view Lo keeping abreast
with the rapid development in the field of construction technology and concrele design and also to bring further
modifications in the light of experience pained while applying the earlicr version of this standard and the amendment
issued.

The design and construction methods in reinforeed conerete and prestressed concrete structures for the storage of
liquids are influenced by the prevailing construction practices, the physical properties of the materials and the
climatic condition. To lay down uniform requirements of structures for the storage of liquids giving duc
consideration to the ahove mentioned factors, this standard has been published in four parts, the other parts in the
serics are:

{Part 2) : 2009 Reinforced concrete struclures

(Part 3) : 1967 Prestressed concrete structures

(Part 4) : 1967 Design table

While the comntan methods of design and construction have been covered in this slandard, for design of structures
of special forms or in unusual circumstances, special litcrature may be referred to or in such cases special systems
of design and construction may be permitied on production of satisfactory evidence regarding their adequacy
and safely by analysis or test or by both.

In this standard it has been assumed that the design of liquid retaining structures, whether of plain, reinforced or
prestressed cancrete is entrusted to a qualified engineer and that the exceution of the work is carried out under the
direction of a qualified and expericnced supervisor.

The concrete vsed in liquid retaining structures should have low permeability. This is important not only for ils
direct effect on leakage but also becausc it is one of the main factors influencing durability; resistance to leaching,
chemical atiack, erozion, abrasion and frost damage; and the protection from corrosion of embedded stecl. The
standard. thercfore, incorporates provisions in design and construction to take care of this aspect,

The requirements of IS 456 : 2000 ‘Code of practice for plain and reinforced concrete (fourth revision)' and
IS 1343 : 1980 *Code of practice lor prestressed concrete (first revision)’, in so far as they apply, shall be deemed
to form part of this standard except where otherwise laid down in this standard. For a good design and construction
of structure. use of dense concrete, adequate concrete cover, good detailing practices, contro) of cracking, good
quality assurance measures in line with IS 456 and good construction practices particularly in relation to
construction joints should be ensured.

This revision incorporates a number of important modifications and changes, the most important of them being:
a) Scope has been clarificd further by mentioning exclusion of dams, pipes, pipelines, lined structures and
damp-prooling of basements,
b) A clausc on exposure condition has been added,

<} Provisions for concrete have been modified in line with IS 456 : 2000 with minimum grade of concrete
as M20 for plain cement concrete, M30 for reinforced concrete and M40
N e LY or presiressed concrete (see

d) The maximum cemunt content has been modified from the earlier requirement of 530 kg/m* o 400 kg/m’

¢) A clau§c on d_urubilily has been added giving due reference 1o IS 456 in place of earlier clause on
protection againsl corrosion,

D) Provisions on control of cracking have been modified,

(Continued on third cover)
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Indian Standard

CONCRETE STRUCTURES FOR STORAGE OF
LIQUIDS — CODE OF PRACTICE

PART 1 GENERAL REQUIREMENTS

( First Revision )

1SCOPE

1.1 This standard (Part 1) lays down general
requirements for the design and construction of plain,
reinforced or prestressed concrete structures, intended
for storage of liquids, mainly water,

The requirements appticable specifically to reinforced
concrele and prestressed concrete liquid retaining
structures are covered in IS 3370 (Part 2), and IS 3370
(Part 3) respectively.

1.2 This standard does not cover the requirements for
concrete structures for storage of hiot liquids and liquids
of low viscosity and high penetrating power like petrol,
diesel, oil, etc. This standard also does not cover dams,
pipes, pipelines, lined structures and damp-proofing
of basements. Special problems of shrinkage arising
in the storage of non-aqueous liquids and Lhe measures
necessary where chemical attack is possible are also
not dealt with. The recommendations, however, may
generally be applicable to the storage at normal
temperatures of aqueous liquids and solutions which
have no detrimental action on concrete and steel or
where sufficient precautions are taken to ensure
protection of concrete and steel from damage due to
action of such liquids as in the case of sewage.

1.3 Thecrileria for design of RCC staging for overhead
water tanks are given in IS 11682.

2 REFERENCES

The standards listed in Annex A contain provisions,
which through reference in this lext, constitute
provisions of this standard. At the time of publication,
the editions indicated were valid. All standards are
subject to revision and parties to agreements based on
this standard are encouraged to investigate the
possibility of applying the most recent editions of the
standards as given in Annex A.

3 MATERIALS

3.1 The requirements for materials shall be governed
by IS 456 and IS 1343 for reinforced concrete and
prestressed concrete members respectively, with the
following additional requirements.

3.1.1 Porous Aggregates

Under no circumstances shall the use of porous
aggregates, such as slag, crushed over burnt brick or
tile, bloated clay aggregates and sintered flyash
aggregates, be allowed for parts of structure either in .
contact with the liquids on any face or enclosing the
space above the liquid.

3.2 Jointing Materials

Joint fillers, joint sealing compounds, and water bars
shall conform 1o the requirements of relevant Indian
Standards. Other jointing materials such as
polyurethane and silicone based sealants may also be
used provided there are satisfactory data on their
suitability. The jointing materials used shall not have
any adverse cffect on the quality of liquid to be stored.

4 EXPOSURE CONDITION

For the purposc of this standard, parts of the structure
retaining the liquid or enclosing the space above the
liquid shall be considered as subject to “severe’
condition as per IS 456. In case of members exposed
to ‘very severe’ or ‘extreme’ conditions, the relevant
provisions of IS 456 shall apply.

5 CONCRETE

Provisions given in IS 456 and IS 1343 for concrete
shall apply for reinforced concrete and prestressed
members respectively subject to the following further
requirements;

a) The concrete shall conform to Table 1.

b) The cement content not including flyash and
ground granulated blast furnace slag in excess
of 400 kg/m* should not be used unless special
consideration has been given in design to the
increased risk_of cracking due to drying
shrinkage in thin sections, or to early thermal
cracking and to increased risk of damage due
to alkali silica reactions.

6 DURABILITY :
6.1 The provisions for durability shall generally be
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Table 1 Minimum Cement Content, Maximmum
Water-Cement Ratio and Minimum Grade

of Concrete
[ Foreword, and Clause 5(a)]
St Concrete Minimum Mazlmuwn  Minimom
No. Cement  Free Water  Gradeof
Content Cement Concrete
kg/m’ Ratlo
mn 3] 3 (4) (3
i) Plain concrete 250 0.50 M20
ii) Reinforced 120 0.45 M3o
concrete
iii) Prestressed 360 0.40 M40
concree
NOTES

1 Cement content peescribed in this table is imespoctive of the
of cemcnt and it is inclusive of additions mentioned in
£.2 of IS 456. The additions such as fiyash or ground granulated
blast farmace slag may be taken into account in the concrete
composition with respect to the cement content and water
cement ratio If the suitability 1s established and as long as the
maximum amounts taken into account do not exceed the limit
of poxzolana and slag specified in IS 1439 (Pant 1) and 1S 455
respectively.
2 For small capacity tanks up to S0 m® at locations where there
ia difficulty in providisg M30 grade concrete, the minimurn
grade of concrete may be taken as M25. However, this
exception shall not apply in coastal areas.

followed as specified in IS 456 for plain and reinforced
concrete structures, and as per IS 1343 for prestressed
concrete structures unless specified otherwise in this
standard.

6.2 Nominal Cover to Reinforcement

6.2.1 The minimum nominal cover to all reinforcement
shall be as per IS 456 for relevant exposure conditions.

7 SITE CONDITIONS

7.1 The following conditions of the site in relation to
the functional and structural requirements of the liquid
retaining (storage) structure materially influence the
methods of design and the cost of the structure:

2) Physical characteristics of soil in which the
liquid retaining structurc may be partly or
wholly enclosed and also the physical and
geological features of the supporting
foundations,

b) Chemical properties of the soil and of the
ground water, and

c) Extent of floatation at the sile.

7.2 In making the choice of the site and in the preparation
of the design, the factors mentioned in 7.1 should be
taken ino account generally as indicated below:

a) Earth Pressure — Allowance should be made
for the effects of any adverse soil pressure on

b)

<)

d)

walls - according to the compaction and/or
surcharge of the soil and the condition of the
struciure during construction and in service.
No relief should be given for beneficial soil
pressure effects on the walls of conlainment
structure in the container full condition.
Floatation — If in-the siting of a liquid
retaining structure, water-logged ground
cannol be avoided, the danger of the external
water pressurc shall be carefully guarded
against by the following:

1) Designing the structure to resist such
pressure under empty or partially-empty
conditions and taking precautions to
prevent floating and ensuring stable
equilibrium under all conditions of
internal and external loads. The stability
of the structure should be checked against
uplift using a factor of safety of 1.2. The
individual members shall be designed for
stresses due to uplift forces.

2) Providing effective droinage to reduce the
level of external water as far as local
conditions permit.

3) Providing relief valves discharging into
the liquid retaining structure when the
external pressure exceeds the internal
pressure; this arrangement is feasible
only in cases when the liquid retaining
structure is not required for the storage
of liquids which should not be
contaminated.

4) Designing both internal and external faces
of the walls and floor as water retaining
faces, where the walls and floors of the
liquid retaining structure are submerged
in water or water bearing soils.

5) Considering in the design, the possibility
of sudden change in ground water table
or sudden accumulation of water around.

Stability — The equilibrium and safety of
structure and parts of it against sliding and
overturning, especially when the structure is
founded on a side of long or sloping ground,
shall also be checked.

Sentlement and Subsidence — Geological
faults, mining, earthquakes, existence of
subsoils of varying bearing capacities may give
rise to movement or subsidence of supporting
strata which may result in serious cracking of
structure. Special considerations should be
given in the preparation of the design, to the
possible effect of subsidence or movement of
the foundation strata for example, subdivision



of the structure into smaller compartments and
provision of joints to outlet pipes and other
fittings. Joints in structures in mining
subsidence areas will need special
consideration to provide for extra movement.

e) Injurious Soils — Chemical analysis of the
soil and ground water is essential in cases
where injurious soils are expected to exist, as
concrete structure may suffer severe damage
in contact with such soils. Where concrete is
likely 10 be exposed to sulphate attack,
requirements specified in IS 456 shall be
follawed. An isolating coat of bituminous or
other suitable materials may improve the
protective measure.,

8 CAUSES AND CONTROL OF CRACKING

8.1 Causes
8.1.1 Effects of Applied Loads

Direct or flexural tension in concrete arising from
applied external service loads, from temperature
gradients duc to solar radiation, or from the
containment of liquids at temperatures above ambient,
may cause cracking in the concrete.

8.1.2 Temperature and Moisture Effects

Changes in the temperature of the concrete and
reinforcement and in the moisture content of the
concrete cause dimensional changes which, if resisted
internally or externally may crack the concrete. The
distribution and width of such cracks may be controlled
by reinforcement, together with the provision of the
movement joints. Heat is evolved as cement hydrates,
and the temperature will rise for a day or more after
casting and then fall towards ambient Cracking usually
occurs at this time, while the concrele is still weak.
Subsequent lower ambient temperature and loss of
moisture when the concrete is mature will open these
cracks although the loss of moisture at the surface under
external drying conditions is usually low. A structure
built in the summer but not filled or an external structure
standing empty will usually be subjected to greater
drops in temperature than the same structure filled.

8.2 Methods of Coentrol

8.2.1 Plain concrete liquid retaining structures or
members may be designed by allowing direct tension
in plain concrete, the permissible tensile stress for M20
and M25 concrete being 1.2 N/mm? and 1.3 N/mm?
for direct tension and 1.7 N/'mm?and [.8 N/mm? for
flexural tension respectively, However, nominal
reinforcement in accordance with the requirements
given in IS 456 shall be provided for plain concrete
structural members.
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8.2.2 The most important factor afTecting drying
shrinkage Is the amount of water per unit of concrete.
Water can be reduced by use of both plasticizing
admixtures and by using minimum amount of cement
consistent with quality. The concrete mix should have
the largest practical coarse aggregates as this will
reduce the cement content.
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8.2.3 In cases where structures under construction are
exposed to high wind, high temperature and low
humidity, adequate measures during the initial stages
of construction shall be 1aken for protection from
surface drying, such as covering the concrete surface
by polyethylene or tarpaulin sheets.

8.2.4 Cracking may be controlied by avoiding or reducing
the gradient of steep changes in temperature and moisture
of especially the early age concrete. Type of shuttering,
deshuttering procedure and curing method may affect
the changes in temperature and moisture, Curing shall
be done for a period of not less than 14 days.

8.2.5 The risk of cracking due 1o overall temperature
and shrinkage effects may be minimized by limiting
the changes in moisture content in concrete and
temperature to which the structure as a whole is
subjected. Tanks can remain wet. It will be
advantageous if, during construction of such reservoirs,
thin sections below final water level are kept damp.

8.2.6 The risk of cracking can also be minimized by
reducing the restraints on the free expansion or
contraction of the structure. With long walls or slabs
founded at or below ground level, restraints can be
minimized by the provision of a sliding layer. ’

B.2.7 Structures may be provided with movement joints
if effective and economic means cannot otherwise be
taken to avoid unaccepiable cracking.

8.2.8 Whenever development of cracks or overstressing
of the concrete in tension cannot be avoided, the concrete
section should be suitably strengthened. In making the
calculations either for ascertaining the expected
expansion or contraction or for strengthening the concrete
section, the coefficient of expansion of concrete shall be
in accordance with the provisions given in IS 456.

8.2.9 Cracking of concrete can be 10 some extent
controlled by slow filling of the tank first time. The
rate of filling shall not be more than 1 m per 24 h.

8.2.10 Correct placing of reinforcement bars, use of
deformed bars, bars closely spaced and use of small
size bars lead to diffused distribution of cracks, and
hence are preferred practices.

9 STABILITY OF THE STRUCTURE

Stability of the structure against overturning and sliding
shall be as given in IS 456,
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A structure subjected 1o underground water pressure
shall be designed to resist floatation as givenin 7.2(b).

10 JOINTS
10.1 Joints shall be categorized as follows:

a) Movement Joints — A movement joint Is
intended 10 accommodate relative movement
between adjoining parts of a structure, special
provisions being made to maintain the water-2
tightness of the joint. In elevated structures
where restraint is small, movement joints may
not be required. There are three categories of
movement joints:

1) Contraction joint — A movement joint
with a deliberate discontinuity but no
initial gap between the concrete on either
side of the joint, the joint being intended
to accommodate contraction of the
concrete (see Fig. 1).

A distinction should be made between a
complete contraction joint (see Fig. 1A)
and a partial contraction joint (sce Fig.
1B). While the complete contraction
* joints are not restrained to movement and
are intended to accommodate only
contraction of the concrete, the partial
contraction joints provide some restraint
but are intended to accommodate some
.contraction of concrete. In complete
contraclion joints both concrete and

JOINT SEALING
COMPQUND

DISCONTINUITY IN
CONCRETE BUT NO
INITIAL GAP

WATER BAR

DISCONTINUITY
OF STEEL

1A Compilete Contraction Joint
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2)

reinforcing steel are interrupted and in
partial contraction joints only the
concrete is interrupted, the reinforcing
steel running through. A water bar shall
be provided either centrally in a wall (see
Fig. 1A) or on the soffit of a floor. To
cater for shear across the face a shear key
may be provided. In a partial contraction
joint, a water bar may be provided, if
necessary, preferably centrally in‘a wall
or on the soffil of a floor. These figures
show some of the typical joints and other
available joint details may also be used.
Expansion joint — A movement joint
which has no restraint to movement and is
intended to accommodale either expansion
or contraction of the concrete. This has
complete discontinuity in both reinforce-
ment and concrete (see Fig. 2). An
expansion type waler bar shall be provided
cither centrally in a wall (see Fig. 2A) or
on the soffit of a floor. A centre-bulb water
bar may be used in walls.

In general, such a joint requires the
provision of an initial gap between the
adjoining parts of a structure which by
closing or opening accommodates the
expansion or contraction of the structure.
Design of the joint so as lo incorporate
sliding surface, is not, however, precluded
and may some times be advanlageous.

JOINT SEALING
COMPOUND STRIP PAINTING

DISCONTINUITY IN
CONCRETE BUT NO gsgg:umw OF °
INITIAL GAP

1B Partial Contraction Joint

Fio. | TymcaL ConTrACTION JoINTs
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FiG. 2 TyricaL ExpANSION JOINTS

3) Sliding joint — A movement joint which
allows two structural members to slide
relative o one another with minimal
restraint. This has complete discontinuity
in both reinforcement and concrete at
which special provision is made to
facilitate relative movement in the place
of the joint.

A typical application is between wall and
floor in some cylindrical tank designs
(see Fag. 3).

b) Construction Joints — A joint in the concrete

introduced for convenience in construction at
which special measures are taken to achieve
subsequent continuity without provision for
further relative_movement, is called a
construction joint ’

STRIP PAINTING

JOINT SEALING
COMPOUND

PREPARED SLIDING
SURFACE OR RUBBER PAD

Fic. 3 TyricaL SUDING JOINTS

€)

The position of construction joints should be
specified by the designer. Full structural
continuity is assumed in design at the
construction joint and should be realized in
practice. If necessary, counstruction joints
should be grouted.

The concrete at joints should be bonded
properly. The surface of the earlier pour
should be roughened to increase the bond
strength and to provide aggregate interlock.
This may be best carried out by applying a
surface retarder immediately after concreting
the easlier pour. For vertical surfaces, the
surface retarder should be applied to the
formwork. The laitance is removed by
applying a jet of water. If the joint surface is
not roughened before the concrete s
hardened; in that case, the laitance should be
removed by sand blasting or by a scrabbler.
The joint surface should be cleaned and
dampened for at least six hours prior to
placing new concrete. It is not desirable to
apply layer of mortar over the old surface.

Temporary Open Joints — A gap temporarily
left between the concrete of adjoining parts
of a structure which after a suitable interval
and before the structure is put into use, is filled
with concrete either completely (see Fig. 4A)
or as provided below, with the inclusion of
suitable jointing materials (see Fig. 4B). In
the former case the width of the gap should
be sufficient to allow the sides to be prepared
before filling.
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FiG. 4 TyricaL Temporary OPEN JOINTS

Where measures are taken for example, by the inclusion
of suitable jointing materials to maiatain the water
tightness of the concrete subsequent to the filling of
Jjoint, this type of joints may be regarded as being
equivalent to a contraction (partial or complete) as
defined above.

10.2 Design and Detalling of Joints

Design of a movement joint should aim at following
desirable properties for its efficient functioning:

a) The joint should accommodate repeated
movement of the structure without loss of
water tighiness. .

b) The design should provide for exclusion of
grit and debris which would prevent the
clasing of the joint.

c) The material used in the construction of
movement joints should have the following
propertics:

1) Itshould not suffer permanent distortion
or extrusion and should not be displaced
by fluid pressure.

2) Itshould not slump unduly in hot weather
or become brittle in cold weather.

3) It should be insoluble and durable and
should not be affected by exposure to
light or by evaporation of solvent or

Lastics

4) In special cases, the materials should be
hon-toxic. taintless or resistant 1o
chemical and biological action as may be
specified. P

Congestion of reinforcement should be avoided during

detailing. Yarious methods such as choosing the

diameter and grade of steel carefully and bundling of
reinforcement, if required, are available,

10.3 Spacing of Movement Joints

The provision of movement joints and their spacing
are dependent on the design philosophy adopted, that
is, whether to allow for or restrain shrinkage and
thermal contraction in walls and slabs. At one extreme,
the designer may exercise control by providing a
substantial amount of reinforcement in the form of
small diameter bars at close spacing with no movement
joints. At the other extreme, the designer may provide
closely spaced movement joints in conjunction with a
moderate proportion of reinforcement. Berween these
extremes, control may be cxercised by varying the
reinforcement and joint spacing, an increase in spacing
being compensated for by an increase jn the proportion
of reinforcement required.

The three main options for the designer are summarized
in Table 2 as follows:

a) InOption I (Design for Full Restraint) —No .
contraction joints are provided within the area
designed for continuity; and crack widths and
spacing are controlled by reinforcement.
Construction joints become pert of the crack
pattern and have similar crack widths.

b) In Option 2 (Design for Partial Restraint} —
Cracking is controlled by the reinforcement,
but the joint spacing is such that some of the
daily and seasonal movements in the mature
slab or structural member are accommodated
at the joints, so reducing the amount of
movement 1o be accommodated at the cracks
between the joints.

¢) InOption 3 (Design for Freedom of Movement)
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Table 2 Design Option for Control of Thermal Contraction and Restrained Shrinkage
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(Clause 10.3)
Option  Type of Coustrucilon and Mevemeni Joini Spacing Biesl Ratle Connanis
Meihod of Contrel (see Nete 1) '
t [p4] (h]] (4) (£}]

No joinis, but expansion joints st wide spacings may bo Minimum  Use emall sl bars o

| Continvous: for full restraint
desirable in walls and roofs that are not protecied from of o,

solar heat gain or where the containcd liquid Is high mee! ratios wefl in
subjected 10 a substantial Icmperalure range encens of p,
2 Semi-continuous for 3) Complete jois g 15 m Minitnum  Use small uze bars bw
partial restraint b) Alicmate partial and compicte of Py bess soel rhan im
joints (by inierpolation) € 11.25m Option |
¢) Partial joints; 5 7.5m
3 Clost mavement joint a) Complete joints, in metres 23 Py Restrit  the  joind
spacing: for freedom of ‘ w spacing for Optons )
movement <48« E {b) emd Jc)
b) Ahcmate partial and complete joints, in
S0S 5, +24+ %
¢) Partial joims:
w
Stumt E
NOTES
1 Refierences should be made to Annex A and Anncx B of IS 3370 (Part 2) for the description of the symbols wend La this table and for
calCulaling O Ty and £,

2 In Options 1 and 2. the steel ratio will gencnally exceed %, to restrict the crack widths to scceplable valees. In Option 3, the steel rio
of 273 p will be adequate.

1))

2)

— Cracking is controlled by proximily of the
joints, with a moderate amount of
reinforcement provided, sufficient to transmit
movement at any cracked section 1o the
adjacent movement joints. Significant cracking
between the adjacent movement joints should
nol occur.

The options given in Table 2 arc considered
in terms of horizontal movement, but vertical
movement in walls should also be considered.
Two cases are as follows:

It is passible for horizontal cracks to occur at
any free-standing vertical end because of the
change in horizontal restraint with respect (o
height. For bays of any height the vertical
strain arising from this warping effect may
be taken as approximately half the horizontal
strain. and the vertical steel ratio should not
be less than the critical ratio, .

The vertical restraint exerted on a newly cast
bay at a venical construction joint may be
assumed (o develop et the depth of 2.4 m from
the free top surface. Thus design for freedom
of movement (Option 3) may be used for
vertical reinforcement in the top 2.4 mof a lifL
The design for partial restraint (Option 2) is
appropriale for vertical steel below this depth.

The choice of design imposes a discipline on
construction. It is desirable to achieve minimum restraint
to early thermal contraction of the immature concrete
in walls and slabs even though the finished structure
may be designed for full continuity. Cracks arising from
thermal contraction in a roof supported on columns may
be minimized or even prevented if the roof slab is not
tied rigidly to the walls during constructions.

10.4 Making of Joints

Joints shall generally be made according to the broad
principles discussed in 10.4.1 to 10.4.3.

10.4.1 Construction Joints

Joints are a common source of weakness and, therefore,
it is desirable to avoid them. If this is not possible.
their number shall be minimized. Concreting shall be
carried out continuously up to construction joints, the
position and arrangement of which shall be indicated
by the designer.

Construction joints shall be placed at accessible
locations to permil cleaning out of laitance, cement
slurry and unsound concrete, in order to create rough/
uncven surface. It is recommended Lo clean out laitance
and cement slurry by using wire brush on the surface
of joint immediately after initial setting of concrete
and 10 clean out the same immediately thereafict, The
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prepared surface should be 1n a clean saturated surface
dry condition when fresh conurete is placed. aguinst il.

In the case of construction joints at locations where
the previous pour has been cast against shuticring the
recommended method of obtaining a rough surface for
the previously poured concrete is to expose the
aggregate with a high pressure water jet or any other
appropriaie means.

Fresh concrete should be thoroughly vibrated near
coastruction joints so that mortar from the ncw concrete
flows berween large aggregates and develop proper
bond with old concrete.

Where high shear resistance is required at the
construction joints, shear keys may be provided.
Sprayed curing membrancs and relcase agents should
be thoroughly removed from joint surfaces.

1042 Movement Joints

These require the incorporation of special materials in
order to maintain water tightness whilst accommo-
dating relative movement between the sides of the joint

(see 10.5).

METALLIC
WATER BAR

TWO COAT
STRIP PAINTING
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Movement joints, particularly those in floor and roof,
also require protection against the entry of debris which
may interferc with the closing of the joints.

10.4.2.1 Contraction joints

The joints face of the firsi-cost concrete should be
finished against a stopping-off board, or vertical end
shutter, which, in the case of a partial contraction joint,
should be notched to pass the reinforcement,

Steps should be taken to prevent any appreciable
adhesion between the new and the old concrete.

The joint should be sultably treated with waler stops
and joint sealing compounds so as to maintain water
tightness during movement of the joint and prevention
of debris entering the joints (see Fig. 5 and 10.5).

10.4.2.2 Expansion joints

These require the provision of an initial gap between
the concrete faces on the two sides of the joints and
this can be conveniently done by the usc of materials
discussed in 10.5, The initial width of this gap should
be specificd by the engineer and should be sufficient
10 accommodate freely the maximum expansion of the

POLYVINYL
CHLORIDE
WATER BAR

58

MOULDED
WATER BAR

JOINT SEALING

5D

Fic. § TrricaL DevaiLs Snowing Use of JoinTiNG MATERIALS IN MOVEMENT JoinTs (ConTrACTION TYPE)



structure. In determining jointing materials due
consideration should be given 10 the requirements of
the initial width. These will normally require the
maintenance of a certain minimum width of gap during
maximum expansion of the structure. The joint should
be suitably treated so as (0 maintain water-tightness
during movement of the joint (see Fig. 6).

10.4.2.3 Sliding joints

The two concrete faces of a sliding joint should be
plane and smooth,

Care should be taken by the use of a rigid screening
board or other suitable means 10 make the top of the
lower concrete as flat as possible. This surface can
uscfully be improved by finishing with a steel float
and rubbing down with carborundum.

Bond between the concrete of the two components
should be prevented by painting or by inscrting building
paper or other suitable material,

The joint should be suitably treated so as to maintain
watcr-tightness during movement of the joint.

10.4.3 Temporary Open Joints

The concrete on both sides of the joints should be
finished against stopping off boards.

In order to minimize the extent of subsequent
movements due 1o shrinkage the joint should be left
open until shortly before the reservoir is put into service
and then filled in with concrete or mortar of specified
properties. Where possible, the joint should be filled
when the temperature is low. '

Immediately before filling the gap, the joint faces
should be thoroughly cleaned and prepared in the same
way as for construction joints (see 10.4.1).

Where it is intended to treat this type of joint as
equivalent to a contraction joint for the purpose of this
standard, the joint should be suitably sealed 50 as to
maintain water tightness during subscquent movement
of the joint.
NOTE — Figure 1 to Fig. 6 given in this standard are only
diagrammatic and are intended merely to illustrate the
definitions and principles given in the standard and need not
be treased es preferred designs.

10.5 Jointing Materials

Jointing materials normally used are classified as
follows:

a) Joint fillers,

b) Water bars, and

¢) Joint sealing compounds (including primers
where reqaired),
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10.5.1 Joinr Fillers

Joint fillers are usually compressible sheet or strip
materials used as spacers. They are fixed to the face of
the first placed concrete and against which the second
placed concrete is cast.
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Joini fillers, may themselves function as waler-tight
expansion joints. These may he used as support for an
effective joint sealing compound in floor and roof
joints. But they can only be relied upon as spacers 1o
provide the gap in an expansion join, the gap being
bridged by a water bar (see Fig. 6).

10.5.2 Water Bars

Water bars are preformed strips of impermeable
material which are wholly or partially embedded in
the concrete during construction 5o as 1o span across
the joint and provide a permanent water-tight seal
during the whole range of joint movement. For
example, water bars may be strips with a central
longitudinal corrugation (see Fig. 5A and Fig. 6A),
Z-shaped strips (see Fig. 6B) and a central longitudinal
hollow tube (see Fig. SB and Fig. 6C) with thin walls
with stifT wings of about 150 mm width. The material
used for the water bars are metal sheet, natural or
synthetic rubbers and plastics such as polyvinyl
chloride (PVC). Galvanized iron sheets may also be
used with the specific permission of the engineer-in-
charge provided the liquids stored or the atmosphere
around the liquid retaining structure is not excessively
corrosive, for example, sewage. Whike sclecting the
materials for water bars, the possible corrosion aspects
may be kept in mind.

Natural and synthetic rubbers and plastics have very
considerable advantage in handling, splicing and in
making intersections. Wherever use of water bar is
stipulated, sufficient thickness of concrete members
should be provided so as to ensure proper placing and
compaction of concrete adjacent o water bar in order
to achicve adequate structural strength.

With all waier bars. it is important 1o ensure proper
compaction of the concrete. The bar should have such
shape and width that the water path through the
concrete round the bar should not be unduly short.

" The holes, sometimes provided on the wings of water

bars to increase bond, shorten the water path and may
be disadvantageous. The water bar should either be
placed centrally in the thickness of the wall or its
distance from either face of the wall should not be less
than half the width of the bar. The full concrete cover
to all reinforcement should be maintained.

The strip water bars at present available in the newer
matcrials need Lo be passed through the end shutter of
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the firsi-placed concrete. It can be appreciated,
however, that the use of newer malerials mokes possible
a varicly of shapes or sections. Some of these designs,
for example, those with several projections (see Fig.

5D), would not need 1o be passed through the end

shutter and by occupying a bigger proportion of the
thickness of the joint would also lengthen the shortest
alternative waler path through the concrete,

10.5.3 Joint Sealing Compounds

Joint sealing compounds are impermeable ductile
materials which are required to provide a water-tight
seal by adhesion to the concrete throughout the range
of joint movements. The commonly used materials are
based on asphalt, hitumen, or coal tar pitch with or
without fillers, such as hmestone or state dust, asbestos
fibre, chopped hemp, rubber or other suitable material.
These are usually applied afier construction or just
before the reservoir is put into service by pouring in
the hot or cold state, by rowelling or gunning or as
performed strips ironed into position. These may also
be applied during construction such as by packing
round the corrugation of a water bar. A primer is often
used (0 assist adhesion and some local drying of the
concrete surface with the help of & blow lamp is
advisable. The length of the shortest water path through
the concrele should be extended by suitably painting
the surface at the concrete on either side of the joint.

The main difficultics experienced with this class of
material are in obtaining permanent adhesion o the
concrete during movement of the joint whilst at the
same time ensuring that the matcrial does not slump
or is not extruded from 1he joint.

In floor joints, the sealing compound is usually applied
in a chase formed in the surface of the concrele along
the line of the joint (see Fig.6A). The actual minimum
width will depend on the known characteristics of the
material. In the case of an expansion joint, the lower
part of the joint is occupied by a joint filler (see
Fig. 6D). This type of joint is generally quite successful
since retention of the material is assisted by gravity
and, in many cases, sealing can be delayed until just
before the reservoir is put into service so that the
amount of joint opening subsequently to be
accommodaled is quite small. The chase should not be
too narrow (oo deep to hinder complete filling and the
length of the shortest water path through the cancrete
on cither side of the joint. Here, again a wider joint
demands a smaller pereentage distortion in the material.

An arrangement incorporating a cover slab, similar to
that shown in Fig. 6E, may be advantageous in reducing
dependence on the adhesion of the sealing compound
in direct tension,
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11 CONSTRUCTION

111 Unless utherwise specified in this standard, the
provisions of IS 456 and IS 1343 shall apply to the
construction of reinforced concrete and prestressed
concrele liquid retaining structures, respectively.

11.2 Joints

Joints shall be consiructed in accordance with
requirements of 10,

11.3 Construction of Floors
11.3.1 Floars Founded on the Ground

11.3.1.1 Where walls or floors are founded on the
ground, a layer of lean concrete not less than 75 mm
thick shall be placed over the ground. In normal

* circumstances this flat layer of concrete may be weaker

than that used in other parts of the structure, but not
weaker than M 15 as specified in IS 456. Where,
however injurious soils or aggressive ground water are
expected, the concrete should not be weaker than M 20
as specified in IS 456, and if necessary sulphasic
resisting or other special cement should be used.

11.3.1.2 Following s layer of lean concrete, the floor
shall be cast in a single layer. A scparating layer of
polyethylene sheet of mass 1 kg/m? should be provided
in between the floor slab and the layer of lean concrete.

" 1.4 Constrection of Walls

11.4.1 The height of any lifi should be as large as
passible. It is desirable to place the concrete to full
height of the member in one go. Thorough compaction
by vihration shall be ensured.

11.4.2 All vertical joints should extend the full height
of the wall in unbroken alignment.

11.5 Surface Finish to Prestressed Concrete
Cylindrical Tanks

The circumferential prestressing wires af a cylindrical
tank should be covered with a prolective coat, which

may be pneumatic mortar, having a thickness that will
provide a minimum cover of 40 mm over the wires.

11.6 Formwork
11.6.1 Removal of Formwork
The requirements shall conform to 1S 456.

11.6.2 Bolts pessing completely through liquid
retaining slabs for the purpose of secunng and aligning
the form work should not be used unless cffective
precautions arc taken 10 cnsure water-tightness after

removal,
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11.7 Lining of Taaks

The type of liquid to be stored should be consirdered in
relatioa to the posaibility of corrosion of the stecl or
artack on the concrete. Provision of an impermesble
peotective lining should be considered for resistance
to the effects of corrosive liquids. Certain natural waters
exhibit corrosive characteristics and in such cases it is
impovtant to obtain a dense impermeable concrete and
with & higher cement content. An increased cover 0
the steel is also desirable. Use of sulphate resisting
Poriland cement, Portland pozzolana cement, or
Portland slag cement may in certain cases be
advantagcous.

12 TEST OF STRUCTURE

121 ta addition to the structural test of structures
as given in IS 456, tanks shall also be tested for
water-tightness at full supply level as described
in 1211 sod 1212 In addition, the roofs of tanks
should be tested in sccordance with 121.3.

12.1.} The tanks shell be filled with water and pfter
the expiry of scven days after the filling, the level of
the surface of the water shall be recorded. The level of
the water shai] be recorded sgain at subsequent intervals
of 24 hours over & period of seven days. The total drop
in surface level over a petiod of seven days shall be
teken o< &0 indicztion of tie waler-lightress of the tank.
The rereal permmissible nature of this drop in the surface
level shali he decided by taking into account whether
the traks are oper oc clozed 2nd the corresponding
effeet it has on eveporation lesses and/or on zccount
of rainfrfl. However, underground Lanks whoss top is
covered may be desmed to be water-tight if the total
drop ie the surface level over & period of seven days
4oz nok excesd 20 wm.
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In case of tanks whase external faces are exposed such
as elevated tanks, the requirements of the tests shall be
deemed to be satisfied if the external faces show no
signs of leakage and remain appasently dry over the
period of observation of scven days after allowing n
seven day period for absorption aficr filling.

12.1.2 If the structure does nol satisfy the conditions
of test, and the daily drop in water level is decreasing,
the period of test may be cxtended for further seven
days and if specified limit is then reached, the structure
may be considercd as satisfactory.

12.1.3 The roofs of liquid-retaining structures should
be water-tight and should be tested on completion by
flooding the roof with watcr to 2 minimum depth of
25 mm for 24 h or longer, If so specified. Witere it is
impracticable, because of roof slopes or otherwise, to
contain a 25 mm depth of waler, the roof should have
continuous water applied by a hose or sprinkler system
to provide a sheet flow of water over the entire area of
the roof for not less than 6 h. In either case the reof
should be considered satisfactory if no Jcaks or damp
patches show on the soffit. Should the structure not
satisfy either of these tests then after the completion
of the remedial work it should be retested in accordance
with this clause. The roof insulation and covering if
any, should be completed as soon as possible after
satisfactory testing.

13 LIGHTNING PROTECTION

The liquid retaining structures shall be protscted
against lightning in accordance with IS 2309.

14 VENTILATION
The minimum required ventilation shall be ensured.

ANNEX A
(Clause 2) .
LIST OF REFERRED INDIAN STANDARDS
15 Ho. Title IS No. Title
455, 1982 Specification for Portland slag  230% - 1989 Code of practice for the profection
cexnent (fourrh mmon) of buildings and allied structures
456 : 2000 Code of practice for plain and against lightning
mn!ormdomcx:m(founhmf:ion) 3370(Part2): Code of practice for concrete
§343 : 1980 Code of practice of prestressed 2009 structures for storage of liquids:
concrete (first revision) Pan 2 Reinforced concrete structures
1489 (Part 1):  Specification for Portland pozzolana (first revision) .
1991 cement: Part | Fly ash based (third ~ 11682: 1985  Criteria for design of RCC slaging
revision) for overhead water tanks
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THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974

ARRANGEMENT OF SECTIONS

CHAPTER 1
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THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974
ACTNO.6OF 1974

[23rd March, 1974.]

An Act to provide for the prevention and control of water pollution and the maintaining or
restoring of wholesomeness of waler, for the establishment, with a view to carrying out the
purposes aforesaid, of Boards for the prevention and control of water pollution, for

conferring on and assigning to such Boards powers and functions relating thereto and for
matters connected therewith.

WHEREAS it is expedient to provide for the prevention and control of water pollution and the
maintaining or restoring of wholesomeness of water, for the establishment, with a view to carrying out the
purposes aforesaid, of Boards for the prevention and control of water pollution and for conferring on and
assigning to such Boards powers and functions relating thereto;

AND WHEREAS Parliament has no power to make laws for the States with respect to any of the matters
aforesaid except as provided in articles 249 and 250 of the Constitution;

AND WHEREAS in pursuance of clause (1) of article 252 of the Constitution resolutions have been
passed by all the Houses of the Legislatures of the States of Assam, Bihar, Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Karnataka, Kerala, Madhya Pradesh, Rajasthan, Tripura and West Bengal
to the effect that the matters aforesaid should be regulated in those States by Parliament by law.

BE it enacted by Parliament in the Twenty-fifth Year of the Republic of India as follows:—
CHAPTER 1
PRELIMINARY

~ 1. Short title, application and commencement.—(/) This Act may be called the Water (Prevention
and Control of Pollution) Act, 1974.

(2) 1t applies in the first instance to the whole of the States of Assam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Jammu and Kashmir, Karnataka, Kerala, Madhya Pradesh, Rajasthan, Tripura and
West Bengal and the Union territories; and it shall apply to such other State which adopts this Act by
resolution passed in that behalf under clause (1) of article 252 of the Constitution.

(3) 1t shall come into force, at once in the States of Assam, Bihar, Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Karnataka, Kerala, Madhya Pradesh, Rajasthan, Tripura and West Bengal
and in the Union territories, and in any other State which adopts this Act under clause (1) of article 252 of
the Constitution on the date of such adoption and any reference in this Act to the commencement of this

Act shall, in relation to any State or Union territory, mean the date on which this Act comes into force in
such State or Union territory.

2. Definitions.—In this Act, unless the context otherwise requires,—
(a) “Board” means the Central Board or a State Board;
'[(b) “Central Board” means the Central Pollution Control Board constituted under section 3;]
(¢) “member” means a member of a Board and includes the chairman thereof;

?[(d) “occupier”, in refation to any factory or premises, means the person who has control over the

affairs of the factory or the premises, and includes, in relation to any substance, the person in
possession of the substance;]

1. Subs, by Act 53 of 1988, 5. 2, for clause (b) (w.c.f. 29-9-1988),
2. Subs. by s, 2, ibid., for clausc () (w.e.f, 29-9-1988),
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'[(dd) “outlet” includes any conduit pipe or channel, open or closed, carrying, sewage or trade
effluent or any other holding arrangement which causes, or is likely to cause, pollution;]

(e) “pollution” means such contamination of water or such alteration of the physical, chemifral or
biological properties of water or such discharge of any sewage or trade effluent or of any other liquid,
gaseous or solid substance into water (whether directly or indirectly) as may, or is likely to, create a
nuisance or render such water harmful or injurious to public health or safety, or to domestic,
commercial, industrial, agricultural or other legitimate uses, or to the life and health of animals or
plants or of acquatic organisms;

(/) “prescribed” means prescribed by rules made under this Act by the Central Government or, as
the case may be, the State Government;

(g) “sewage effluent” means effluent from any Sewcrage system or sewage disposal works and
includes sullage from open drains;

'gg) “sewer” means any conduit pipe or channel, open or closed, carrying sewage or trade
effluent;]

*[(h) “State Board” means a State Pollution Control Board constituted under section 4:]

(f) “State Government” in relation to a Unjon territory means the  Administrator thereof
appointed under article 239 of the Constitution

(/) “stream” includes—

.
3

(¢) river;

(&) water course (whether flowing or for the time being dry);
(##) inland water (whether natural or artificial);

(#v) sub-terranean waters;

(v) sea or tidal waters to such extent or, as the case may be, to such point as the State
Government may, by notification in the Official Gazette, specify in this behalf:

(k) “trade effluent” includes any liquid, gaseous or solid substance which js discharged from any

premises used for carrying on any 3[industry, operation or process, or treatment and disposal system)],
other than domestic sewage.

CHAPTER I
THE CENTRAL AND STATE BOARDS FOR PREVENTION AND CONTROL OF WATER PoLLuTION

) . » Kerala, Madhya Pradesh,
, Tripura and West Bengal and in the Unjon territories) as it may, by notification in the Official

L. Ins. by Act 44 of 1978,5. 2 (w.e.f, 12-12-]978).
2. Subs. by Act 53 of 1988, 5. 2, for clause h) (w.ef, 29-9-1988).
3. Subs. by s. 2, ibid,, for “trade or industry” (w.e.f, 29-9-1988),

4. Subs. by s. 3, ibid,, for “Central Board for the Prevention and Control of Water p
5. Subs. by Act 44 of 1978, 5. 3, for “matters relatin

of water pollution” (w.e.f, 12-12-1978),

ollution” (w.e.f. 29-91988),
& to the use and conservation of Water resources or the prevention and control
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(b) '[such number of officials, not exceeding five,] to be nominated by the Central Government to
represent that Government;

(¢) such number of persons, not exceeding five, to be nominated by the Central Government,
from amongst the members of the State Boards, of whom not exceeding two shall be from those
referred to in clause (c) of sub-section (2) of section 4;

(d) *[such number of non-officials, not excceding three,] to be nominated by the Central
Government, to represent the interests of agriculture, fishery or industry or trade or any other interest
which, in the opinion of the Central Government, ought to be represented;

(€) two persons to represent the companies or corporations owned, controlled or managed by the
Central Government, to be nominated by that Government;

(N a fulltime member-secretary, possessing qualifications, knowledge and experience of
scientific, engineering or management aspects of pollution control, to be appointed by the Central
Government.]

(3) The Central Board shall be a body corporate with the name aforesaid having perpetual succession
and a common scal with power, subject to the provisions of this Act, to acquire, hold and dispose of
property and to contract, and may, by the aforesaid name, sue or be sued.

4. Constitution of State Board.—(/) The State Government shall, with effect from such date Y a5
it may, by notification in the Official Gazette, appoint, constitute a 5[State Pollution Control Board],
under such name as may be specified in the notification, to exercise the powers conferred on and perform
the functions assigned to that Board under this Act. ‘

(2) A State Board shall consist of the following members, namely:—

(a) a **** chairman, being a person having special knowledge or practical experience in respect
of "[matters relating to environmental protection] or a person having knowledge and experience in
administering institutions dealing with the matters aforesaid, to be nominated by the State
Government:

8[Provided that the chairman may be either whole-time or part-time as the State Government may
may think fit;]

(&) °[such number of officials, not exceeding five,] to be nominated by the State Government to
represent that Government;

(¢) "*[such number of persons, not exceeding five,] to be nominated by the State Government
from amongst the members of the local authorities functioning within the State;

(d) ""[such number of non-officials, not exceeding three,] to be nominated by the State
Government to represent the interests of agriculture, fishery or industry or trade or any other interest
which, in the opinion of the State Government, ought to be represented;

(€) two persons to represent the companies or corporations owned, controlled or managed by the
State Government, to be nominated by that Government;

1. Subs. by Act 44 of 1978, s. 3, for “five officials”" (w.c.f. 12-12-1978).

2. Subs. by s. 3, ibid., for “three non-officials” (w.e.f, 12-12-1978).

3, Subs. by Act 53 of 1988, s. 3, for clause (f) (w.c.f. 29-9-1988).

4. The brackets and words “(being a date not later than six months of the commencement of the Act in the State)”
omitted by Act 44 of 1978, 5. 4 (w.e.f. 12-12-1978),

5. Subs. by Act 53 of 1988, s. 4, for “State Board” (w.e.f. 29-9-1988).

6. The word “full-time” omitted by Act 44 of 1978, 5. 4 (w.e.f. 12-12-1978),

7. Subs. by s. 4, ibid., for certain words (w.e.f. 12-12-1978),

8. The proviso ins. by s. 4, ibid. (w.c.f. 12-12-1978).

9. Subs. by s. 4, ibid., for “five officials” (w.c.f. 12-12-1978).

10. Subs. by s. 4, ibid,, for “five persons” (w.c.f. 12-12-1978),

11. Subs. by s. 4, ibid., for “three non-officials” (w.e.f. 12-12-1978).
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() a full-time member-sceretary, posscssing  qualifications, knowledge and experience of

scientific, engincering or Mmanagement aspects of pollution control, to be appointed by the State
Government, ]

(3} Every State Board shall be a body corporate with the name specificd by the State Government in
the notification under sub-section (), having perpetual succession und a common seal with power,

subject to the provisions of this Act, to acquire, hold and dispose of property and to contract, and may, by
the said name, sue or be sued,

(4) Notwithstanding anything contained in this scction, no State Board shall be constituted for a
Union territory and in relation to a Union territory, the Central Board shall exercise the powers and
perform the functions of a State Board for that Union territory:

Provided that in relation to any Union territory the Central Board may delegate all or any of its

powers and functions under this sub-section to such person or body of persons as the Central Government
may specify,

S. Terms and conditions of service of members.—(/) Save as otherwise provided by or under this

Act, a member of a Board, other than a member-secretary, shall hold office for a term of three years from
the date of his nomination:

Provided that a member shall, notwithstanding the expiration of his term, continue to hold office until
his successor enters upon his office,

’[(2) The term of office of a member of a Board nominated under clause (b) or clause (e) of
sub-section (2) of section 3 or clause (&) or clause (e) of sub-section (2) of section 4 shall come to an end
as soon as he ceases to hold the office under the Ceniral Government or the State Government or, as the

case may be, the company or corporation owned, controlled or managed by the Central Government or
the State Government, by virtue of which he was nominated,]

(3) The Central Government or, as the case may be, the State Government may, if it thinks fit, remove

any member of a Board before the expiry of his term of office, after giving him a reasonable opportunity
of showing cause against the same.

(4) A member of a Board, other than the member-secretary,

may at any time resign his office by
writing under his hand addressed—

(b) in any other case, to the chairman of the Board,

and the seat of the chairman or such other member shall there

(5) A member of a Board, other than the member-secretary, shall be deemed to have vacated his seat
if he is absent without reason, sufficient in the opinion of the Board, from three consecutive meetings of
the Board, *[or where he is nominated under clause (c) or clause (e) of sub-section (2) of section 3 or
under clause (c) or clause (e) of sub-section (2) of section 4, if he Ceases to be a member of the State
Board or of the local authority or, as the case may be, of the company or corporation owned, controlled or

t and such vacation of seat shall, in either
: A may be, the State Government
may, by notification in the Officja| Gazette, specify).

upon become vacant,

) hich the mermber in whose place he
was nominated,

(7) A member of a Board “[shall be eligible for renomination],

1. Subs. by Act 53 of 1988, 5. 4, for clause N (we.t, 29-9-1988).

2. Subs. by Act 44 of | 978, 5. 5, for sub-section (2) (w.ef, 12-12-1978).

3. Subs. by s. 5, ibid, for certain words, brackets, letters and figures (w.e.f, 12-12-1978),

4. Subs. by Act 53 of | 988, 5. 5, for “shall not be eligible for renomination for more (han Wo terms" (w.e.f, 29-9-1988).

7
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(8) The other terms and conditions of service of a member of a Board, other than the chairman and

member-secretary, shall be such as may be prescribed.

(9) The other terms and conditions of service of the chairman shall be such as may be prescribed.

6. Disqualifications.—(/) No person shall be a member of a Board, who—

(a) is, or at any time has been adjudged insolvent or has suspended payment of his debts or has
compounded with his creditors, or

(b) is of unsound mind and stands so declared by a competent court, or

(¢) is, or has been, convicted of an offence which, in the opinion of the Central Government or, as
the case may be, of the State Government, involves moral turpitude, or

(d) is, or at any time has been, convicted of an offence under this Act, or

(¢) has directly or indirectly by himself or by any partner, any share or interest in any ﬁrm or
company carrying on the business of manufacture, sale or hire of machinery, plant, equipment,
apparatus or fittings for the treatment of sewage or trade effluents, or

(f) is a director or a secretary, manager or other salaried officer or employee of any company or
firm having any contract with the Board, or with the Government constituting the Board, or with a
local authority in the State, or with a company or corporation owned, controlled or managed by the
Government, for the carrying out of sewerage schemes or for the installation of plants for the
treatment of sewage or trade effluents, or

(g) has so abused, in the opinion of the Central Government or as the case may be, of the State
Government, his position as a member, as to render his continuance on the Board detrimental to the
interest of the general public.

(2) No order of removal shall be made by the Central Government or the State Government, as the
case may be, under this section unless the member concerned has been given a reasonable opportunity of
showing cause against the same.

(3) Notwithstanding anything contained in sub-sections (J) and (7) of section 5, a member who has
been removed under this section shall not be eligible for renomination as a member.

7. Vacation of seats by members—If a member of aBoard becomes subject to any of the
disqualifications specified in section 6, his seat shall become vacant.

8. Meetings of Board.—A Board shall meet at least once in every three months and shall observe
such rules of procedure in regard to the transaction of business at its meetings as may be prescribed:

Provided that if, in the opinion of the chairman, any business of an urgent nature is to be transacted,
he may convene a meeting of the Board at such time as he thinks fit for the aforesaid purpose.

9. Constitution of committees.—(/) A Board may constitute as many committees consisting wholly
of members or wholly of other persons or partly of members and partly of other persons, and for such
purpose or purposes as it may think fit.

(2) A committee constituted under this section shall meet at such time and at such place, and shall
observe such rules of procedure in regard to the transaction of business at its meetings, as may be
prescribed.

(3) The members of a committee (other than the members of the Board) shall be paid such fees and
allowances, for attending its meetings and for attending to any other work of the Board as may be
prescribed.

]9. T emporary association of persons with Board for particular purposes—(/)} A Board may
associate with itself in such manner, and for such purposes, as may be prescribed any person whose
assistance or advice it may desire to obtain in performing any of its functions under this Act,
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(2) A person associated with the Board under sub-section (/) for any purpose shall have a right to
take part in the discussions of the Board relevant to that purpose, but shall not have a right to vote at a
meeting of the Board, and shall not be a member for any other purpose,

'3 A person associated with the Board under sub-section (/) for any purpose shall be paid such fees

and allowances, for attending its meetings and for attending to any other work of the Board, as may be
prescribed.]

11. Vacancy in Board not to invalidate acts or proceedings.—No act or proceeding of a Board or
any committee thereof shall be called in question on the ground merely of the existence of any vacancy
in, or any defect in the constitution of, the Board or such committee, as the case may be.

[11A. Delegation of powers to Chairman.—The Chairman of a Board shall exercise such powers

and perform such duties as may be prescribed or as may, from time to time, be delegated to him by the
Board.]

12, Member-secretary and officers and other employees of Board.—(/) The terms and conditions
of service of the member-secretary shall be such as may be prescribed.

(2) The member-secretary shall exercise such powers and perform such duties as may be prescribed
or as may, from time to time, be delegated to him by the Board or its chairman,

(3) Subject to such rules as may be made by the Central Government or, as the case may be, the State

Government in this behalf, a Board may appoint such officers and employees as it considers necessary for
the efficient performance of its functions *#*

Provided that no regulation made under this sub-section shall take effect unless,—

(@) in the case of a regulation made by the Centra] Board, it is approved by the Central
Government; and

(b) in the case of a regulation made by a State Board, it is approved by the State Government, ]

*[(3B) The Board may, by general or special order, and subject to such conditions and limitations, if
y b

any, as may be specified in the order delegate to any officer of the Board such of its powers and functions
under this Act as it may deem necessary.]

(4) Subject to such conditions as may be prescribed, a Board may from time to time appoint any
qualified person to be a consulting engineer to the Board and pay him such salaries and allowances and
subject him to such other terms and conditions of service as it thinks fit.

CHAPTER III
JOINT BOARDS

13. Constitution of Joint Board.—(J) Notwithstanding anything contained in this Act, an agreement
may be entered into—

(@) by two or more Governments of contiguous States, or

() by the Central Government (in respect of one or more Union territories) and one or more
Governments of States contiguous to such Union territory or Union territories,

1. Ins. by Act 44 of 1978, 5. 6 (w.c.f, 12-12-1978),

2.Ins. by s. 7, ibid, (w.c.f. 12-12-1978),

3. Certain words omitted by s, 8, ibid. (w.e.f, 12-12-1978),
4.Ins. by s. 8, ibid. (w.e.f, 12-12-1978).

5. Ins. by Act 53 of 1988, 5. 6 (w.ce.f, 29-9-1988),
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to be in force for such period and to be subject to rencwal for such further period, if any, as may be
specificd in the agreement to provide for the constitution of a Joint Board,—

(i) in a case referred to in clause (a), for all the participating States, and

(if) in a case referred to in clause (b), for the participating Union territory or Union territorics and
the Statc or Statcs.

(2) An agreement under this section may—

(a) provide, in a case referred to in clause (a) of sub-section (/), for the apportionment between
the participating States and in a casc referred to in clause (b) of that sub-section, for the
apportionments between the Central Government and the participating Statc Government or State
Governments, of the expenditurc in connection with the Joint Board,;

() determine, in a casc referred to in clause (a) of sub-section (/), which of the participating
State Governments and in a case referred to in clause (b) of that sub-section, whether the Central
Government or the participating State Government (if there are more than one participating State, also
which of the participating State Governments) shall exercise and perform the several powers and
functions of the State Government under this Act and the references in this Act to the State
Government shall be construed accordingly;

(c) provide for consultation, in a case referred to in clause (a) of sub-section (/), between the
participating State Governments and in a case referred to in clause (b) of that sub-section, between the
Central Government and the participating State Government or State Governments either generally or
with reference to particular matters arising under this Act;

(d) make such incidental and ancillary provisions, not inconsistent with this Act, as may be
deemed necessary or expedient for giving effect to the agreement.

(3) An agreement under this section shall be published, in a case referred to in clause (@) of
sub-section (/), in the Official Gazette of the participating States and in a case referred to in cause (b) of
that sub-section, in the Official Gazette of the participating Union territory or Union territories and
participating State or States.

14. Composition of Joint Boards.—(/) A Joint Board constituted in pursuance of an agreement
entered into under clause (a) of sub-section (/) of section 13 shall consist of the following members,
namely:—

(a) a full-time chairman, being a person having special knowledge or practical experience in
respect of '[matters relating to environmental protection] or a person having knowledge and
experience in administering institutions dealing with the matters aforesaid, to be nominated by the
Central Government;

(b) two officials from each of the participating States to be nominated by the concemned
participating State Government to represent that Government;

(¢) one person to be nominated by each of the participating State Governments from amongst
the members of the local authorities functioning within the State concerned;

(d) one non-official to be nominated by cach of the participating State Governments to represent
thc'mtcrests of agriculture, fishery or industry or trade in the State concerned or any other interest
which, in the opinion of the participating State Government, is to be represented;

(e) two persons to be nominated by the Central Government to represent the companies or
corporations owned, controlled or managed by the participating State Governments;

2 ; ; " "
[(/) a full-time member-secretary, possessing qualifications, knowledge and experience of

scientific, engineering or management aspects of pollution control, to be appointed by the
Central Government.]

1. Subs. by Act 44 of 1978, s. 9, for certain words (w.c.f. 12-12-1978).
2. Subs. by Act 53 of 1988, 5. 7, for clause (/) (w.e.f, 29-9-1988).

10
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(2) A Joint Board constituted in pursuance of an agrcement entered into under clause () of
sub-section (/) of scction 13 shall consist of the following members, namely:—

(a)a full-tlme chairman, being a person having special knowledge or practical experience in
respect of ! [matters relating to environmental protection] or a person having knowledge and
experience in administering institutions dealing with the matters aforesaid, to be nominated by the
Central Government;

(b) two officials to be nominated by the Central Government from the participating Union
territory or each of the participating Union territorics, as the case may be, and two officials to be
nominated, from the participating State or cach of the participating States, as the case may be, by the
concemned participating State Government;

(c) one person to be nominated by the Central Government from amongst the members of the
local authorities functioning within the participating Union territory or each of the participating Union
territories, as the case may be, and one person to be nominated, from amongst the members of the
local authorities functioning within the participating State or each of the participating States, as the
case may be, by the concemed participating State Government;

(d) one non-official to be nominated by the Central Government and one person to be nominated
by the participating State Government or State Governments to represent the interests of agriculture,
fishery or industry or trade in the Union territory or in each of the Union territories or the State or in
each of the States, as the case may be, or any other interest which in the opinion of the Central
Government or, as the case may be, of the State Government is to be represented;

(e) two persons to be nominated by the Central Government to represent the companies or
corporations owned, controlled or managed by the Central Government and situate in the
participating Union territory or territories and two persons to be nominated by the Central
Government to represent the companies or corporations owned, controlled or managed by the
participating State Governments;

(N a full-time member-secretary, possessing qualifications, knowledge and experience
of scientific, engineering or management aspects of pollution control, to be appointed by the Central
Government.]

(3) When a Joint Board is constituted in pursuance of an agreement under clause (b) of
sub-section (/) of section 13, the provisions of sub-section (4) of section 4 shall cease to apply in relation
to the Union territory for which the Joint Board is constituted.

(4) Subject to the provisions of sub-section (3), the provisions of sub-section (3) of section 4 and
sections 5 to 12 (inclusive) shall apply in relation to the Joint Board and its member-secretary as they
apply in relation to a State Board and its member-secretary.

(3) Any reference in this Act to the State Board shall, unless the context otherwise requires, be
construed as including a Joint Board.

15. Special provision relating to giving of directions.—Notwithstanding anything contained in this
Act where any Joint Board is constituted under section 13,—

(a) the Government of the State for which the Joint Board is constituted shall be competent to
give any direction under this Act only in cases where such direction relates to a matter within the
exclusive territorial jurisdiction of the State;

(b) the Central Government alone shall be competent to give any direction under this Act where
such direction relates to a matter within the territorial jurisdiction of two or more States or pertaining
to 2 Union territory.

1, Subs. by Act 44 of 1978, 5. 9, for certain words (w.c.f, 12-12-1978),
2. Subs. by Act 53 of 1988, 5. 7, for clause (f) (w.e.f. 29-9-1988),

11
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CHAPTER IV
POWERS AND FUNCTIONS OF BOARDS

16. Functions of Central Board.—(/) Subject to the provisions of this Act, the main function of the
Central Board shall be to promote cleanliness of streams and wells in different arcas of the States.

(2) In particular and without prejudice to the generality of the foregoing function, the Central Board
may perform all or any of the following functions, namely:—

(a) advisc the Central Government on any matter concerning the prevention and control of
water pollution;

(b) co-ordinate the activitics of the State Boards and resolve disputes among them;

(c) provide technical assistance and guidance to the State Boards, carry out and sponsor
investigations and research relating to problems of water pollution and prevention, control or
abatement of water pollution;

(d) plan and organise the training of persons cngaged or to be engaged in programmes for the
prevention, control or abatement of water pollution on such terms and conditions as the Central Board
may specify;

(¢) organisc through mass media a comprehensive programme regarding the prevention
and control of water pollution;

"[(ee) perform such of the functions of any State Board as may be specified in an order made
under sub- section (2) of section 18;]

(/) collect, compile and publish technical and statistical data relating to water pollution and the
measures devised for its effective prevention and control and prepare manuals, codes or guides

relating to treatment and disposal of sewage and trade effluents and disseminate information
connected therewith;

(g) lay down, modify or annul, in consultation with the State Government concerned,
the standards for a stream or well;

Provided that different standards may be laid down for the same stream or well or for different
streams or wells, having regard to the quality of water, flow characteristics of the stream or well and
the nature of the use of the water in such stream or well or streams or wells;

(k) plan and cause to be executed a nation-wide programme for the prevention, control
or abatement of water pollution;

(i) perform such other functions as may be prescribed.

(3) The Board may establish or recognise a laboratory or laboratories to enable the Board to perform
its functions under this section efficiently including the analysis of samples of water from any stream or
well or of samples of any sewage or trade effluents.

17. Functions of State Board.—(/) Subject to the provisions of this Act, the functions of a State
Board shall be—

(@) to plan a comprehensive programme for the prevention, control or abatement of pollution of
streams and wells in the State and to secure the execution thereof:

(b) to advise the State Government on any matter concerning the prevention, control or abatement
of water pollution;

(¢) to collect and disseminate information relating to water pollution and the prevention, control
or abatement thereof;

1. Ins. by Act 53 of 1988, 5. 8 (w.e.f. 29-9-1988),
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() to encourage, conduct and participate investigations and rescarch relating to problems of
water pollution and prevention, control or abatement of water pollution;

(e) to collaborate with the Central Board in organising the training of persons engaged or to be
engaged in programmes relating, to prevention, control or abatement of water pollution and to
organise mass cducation programmes relating thereto;

(f) to inspeet sewage or trade cfflucnts, works and plants for the treatment of sewage and trade
offlucnts and to review plans, specifications or other data relating to plants set up for the trcatment of
water, works for the purification thercof and the system for the disposal of sewage or trade effluents
or in connection with the grant of any conscnt as required by this Act;

(g) to lay down, modify or annul cffluent standards for the sewage and trade effluents and for the
quality of recciving waters (not being water in an inter-State stream) resulting from the discharge of
effluents and to classify waters of the State;

() to evolve economical and reliable methods of treatment of sewage and trade effluents, having

regard to the peculiar conditions of soils, climate and water resources of different regions and more
especially the prevailing flow characteristics of water in streams and wells which render it impossible

to attain even the minimum degree of dilution;
() to evolve methods of utilisation of sewage and suitable trade effluents in agriculture;

() to evolve efficient methods of disposal of sewage and trade effluents on land, as are necessary

on account of the predominant conditions of scant stream flows that do not provide for major part of

the year the minimum degree of dilution;

(k) to lay down standards of treatment of sewage and trade effluents to be discharged into any
particular stream taking into account the minimum fair weather dilution available in that stream and
the tolerance limits of pollution permissible in the water of the stream, after the discharge of such

effluents;
(1) to make, vary or revoke any order—
(¢) for the prevention, control or abatement of discharges of waste into streams or

(if) requiring any person concerned to construct new systems for the disposal of sewage and
trade effluents or to modify, alter or extend any such existing system or to adopt such remedial
measures as are necessary to prevent, control or abate water pollution;

down effluent standards to be complied with by persons while causing discharge of
wn, modify or annul effluent standards for the sewage and

wells;

(m) to lay
sewage or sullage or both and to lay do

trade effluents;

() to advise the State Government with respect to the location of any industry the carrying on of
which is likely to pollute a stream or well;

(0) to perform such other functions as may be prescribed or as may, from time to time, be
entrusted to it by the Central Board or the State Government.

(2) The Board may establish or recognise a laboratory or laboratories to enable the Board to perform
its functions under this section efficiently, including the analysis of samples of water from any stream or
well or of samples of any sewage or trade effluents.
¢ directions.—'[(/)] In the performance of its functions under this Act—

18. Powers to giv
writing as the Central Government may

(a) the Central Board shall be bound by such directions in
give to it; and

(b) every State Board shall be bound by such directions in writin
State Government may give to it:

g as the Central Board or the

1. S. 18 renumbered as sub-section (/) thereof by Act 53 of 1988, 5. 9 (w.e.f, 29-9-1988),
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Provided that where a dircction given by the State Government is inconsistent with the direction
given by the Central Board, the matter shall be referred to the Central Government for its decision.

'[(2) Where the Central Government is of the opinion that any State Board has defaulted in
complying with any directions given by the Central Board under sub-section (f) and as a result of such
default a grave emergency has arisen and it is necessary or expedient so to do in the public interest, it
may, by order, dircct the Central Board 1o perform any of the functions of the State Board in relation to
such area, for such period and for such purposes, as may be specified in the order.

(3) Where the Central Board performs any of the functions of the State Board in pursuance of a
dircction under sub-section (2), the cxpenscs, if any, incurred by the Central Board with respect to the
performance of such functions may, if the State Board is empowered to recover such expenses, be
recovered by the Central Board with interest (at such reasonable rate as the Central Government may, by
order, fix) from the date when a demand for such expenses is made until it is paid from the person or
persons concerned as arrcars of land revenue or of public demand.

(4) For the removal of doubts, it is hereby declared that any directions to perform the functions of any
State Board given under sub-section (2) in respect of any area would not preclude the State Board from
performing such functions in any other area in the State or any of its other functions in that area.]

CHAPTER V
PREVENTION AND CONTROL OF WATER POLLUTION

19. Power of State Government to restrict the application of the Acf to certain
areas.—{/) Notwithstanding anything contained in this Act, if the State Government, after consultation
with, or on the recommendation of, the State Board, is of opinion that the provisions of this Act need not
apply to the entire State, it may, by notification in the Official Gazette, restrict the application of this Act
to such area or areas as may be declared therein as water pollution, prevention and control area or areas
and thereupon the provisions of this Act shall apply only to such area or areas.

(2) Each water pollution, prevention and control area may be declared either by reference to a map or
by reference to the line of any watershed or the boundary of any district or partly by one method and
partly by another.

(3) The State Government may, by notification in the Official Gazette,—

(a) alter any water pollution, prevention and control area whether by way of extension or
reduction; or

(b) define a new water pollution, prevention and control area in which may be merged one or
more water pollution, prevention and control arcas, or any part or parts thereof.

20. Power to obtain information.—(/) For the purpose of enabling a State Board to perform the
functions conferred on it by or under this Act, the State Board or any officer empowered by it in that
behalf, may make surveys of any area and gauge and keep records of the flow or volume and other
characteristics of any stream or well in such area, and may take steps for the measurement and recording
of the rainfall in such area or any part thereof and for the installation and maintenance for those purposes
of gauges or other apparatus and works connected therewith, and carry out stream surveys and may take
such other steps as may be necessary in order to obtain any information required for the purposes
aforesaid.

(2) A Stat¢ Board may give directions requiring any person who in its opinion is abstracting water
from any such stream or well in the area in quantities which are substantial in relation to the flow or
volume of that stream well or is discharging sewage or trade effluent into any such stream or well, to give
such information as to the abstraction or the discharge at such times and in such form as may be specified
in the directions.

1. Ins. by Act 53 of 1988, 5. 9 (w.c.f. 29-9-1988).
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(3) Without prejudice to the provisions of sub-scctlpn (2), o 'Statc Board may, with a view to
pollution of water, give dircctions requiring any person in charge of any

preventing or commllinpi : ‘ 1 "
establishment where any [industry, operation or process, or treatment and disposal system] is carricd on,
to furnish to it information regarding the construction, installation or operation of such establishment or

of any disposal systcm or of any extension or addition thereto in such establishment and such other
particulars as may be prescribed.

21, Power to take samples of effluents and procedure to be followed In connection
therewith.—(/) A State Bourd or any officer empowered by it in this behalf shall have power to take for
the purpose of analysis samples of water from any stream or well or samples of any sewage or trade
effluent which is passing from any plant or vessel or from or over any place into any such stream or well.

(2) The result of any analysis of a sample of any sewage or trade effluent take:n_ under
sub-section (/) shall not be admissible in cvidence in any legal proceceding unless the provisions of
sub-scctions (3), (4) and (5) arc complied with.

(3) Subject to the provisions of sub-sections (4) and (3), when a sample (composite or otherwise as
may be warranted by the process used) of any sewage or trade effluent is taken for analysis under
sub-section (/), the person taking the sample shall—

(a) serve on the person in charge of, or having control over, the plant or vessel or in occupation of

the place (which person is hereinafter referred to as the occupier) or any agent of such occupier, a
notice, then and there in such form as may be prescribed of his intention to have it so analysed;

(&) in the presence of the occupier or his agent, divide the sample into two parts;

() cause each part to be placed in a container which shall be marked and sealed and shall also be
signed both by the person taking the sample and the occupier or his agent;

(d) send one container forthwith,—

(?) in a case where such sample is taken from any area situated in a Union territory, to the
laboratory established or recognised by the Central Board under section 16; and

(%) in any other case, to the laboratory established or recognised by the State Board under
section 17;
(e) on the request of the occupier or his agent, send the second container,—

() in a case where such sample is taken from any area situated in a Union territory, to the
laboratory established or specified under sub-section (1) of section 51; and

(%) in any other case, to the laboratory established or specified under sub-section (/) of
section 52,

’[(4) When a sample of any sewage or trade affluent is taken for analysis under sub-section (/) and
the person taking the sample serves on the occupier or his agent, a notice under clause (@) of
sub-section (3) and the occupier or his agent wilfully absents himself, then,—

(a) the sample so taken shall be placed in a container which shall be marked and sealed and shall
also be signed by the person taking the sample and the same shall] be sent forthwith by such person for
analysis to the laboratory referred to in sub-clause (/) or sub-clause (ii), as the case may be, of
clause ((_3) of sub-section (3) and such person shall inform the Government analyst appointed un,der
sub-section (/) or sub-section (2), as the case may be, of section 53, in writing about the wilful
absence of the occupier or his agent; and

(b) the cost incurred in getting such sample analysed shall be payable by the occupier or his agent
and in case of default of such payment, the same shall be recoverable from the occupier or his agent
as the casc may be, as an arrear of land revenue or of public demand: ,

1. Subs. by Act 53 of 1988, s, 10, for “industry or trade” (w.e.f 29-9-1988
2. Subs. by Act 44 of 1978, s. 10, for sub-section (4) (w.e.f, 12-1 2-1978), ¢
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Provided that no such recovery shall be made unless the occupier or, as the case may be, his agent has
been given a reasonable opportunity of being heard in the matter.]

(5) When a sample of any sewnge or trade effluent is taken for analysis under sub-scction (/) and the
person taking the sample serves on the oceupier or his agent a notice under clause (a) of sub-section (3)
and the occupier or his agent who is present at the time of taking the sample does not make a request for
dividing the sample into two parts as provided in clause (&) of sub-section (3), then, the sample so taken
shall be placed in a container which shall be marked and sealed and shall also be signed by the person
taking the sample and the same shall be sent forthwith by such person for analysis to the laboratory
referred to in sub-clausc (7) or sub-clause (ii), as the case may be, of clause () of sub-section (3).

22. Reports of the result of analysis on samples taken under section 21.—(/) Where a sample of
any sewage or trade cffluent has been sent for analysis to the laboratory cstablished or recognised by the
Contral Board or, as the casc may be, the Statc Board, the concerned Board analyst appointed under
sub-section (3) of scction 53 shall analyse the sample and submit a report in the prescribed form of the
result of such analysis in triplicate to the Central Board or the State Board, as the case may be.

(2) On receipt of the report under sub-section (/), one copy of the report shall be sent by the
Central Board or the State Board, as the case may be, to the occupier or his agent referred to in section 21,
another copy shall be preserved for production before the court in case any legal proceedings are taken

against him and the other copy shall be kept by the concerned Board.

(3) Where a sample has been sent for analysis under clause (e) of sub-scction (3) or sub-section (4) of
section 21 to any laboratory mentioned therein, the Government analyst referred to in that sub-section
shall analyse the sample and submit a report in the prescribed form of the result of the analysis in
triplicate to the Central Board or, as the case may be, the State Board which shall comply with the

provisions of sub-section (2).
(4) If there is any inconsistency or discrepancy between, or variation in the results of, the analysis

carried out by the laboratory established or recognised by the Central Board or the State Board, as the
case may be, and that of the laboratory established or specified under section 51 or section 52, as the case

may be, the report of the latter shall prevail.

(5) Any cost incurred in getting any sample analysed at the request of the occupier or his agent shall
be payable by such occupier or his agent and in case of default the same shall be recoverable from him as

arrears of land revenue or of public demand.

23. Power of entry and inspection—(/) Subject to the provisions of this section, any person
empowered by a State Board in this behalf shall have a right at any time to enter, with such assistance as
he considers necessary, any place—

(a) for the purpose of performing any of the functions of the Board entrusted to him,
(b) for the purpose of determining whether and if so in what manner, any such functions are to be

performed or whether any provisions of this Act or the rules made thereunder of any notice, order,
direction or authorisation served, made, given, or granted under this Act is being or has been
complied with;

(c) for the purpose of examining any plant, record, register, document or any other material object
or for conducting a search of any place in which he has reason to believe that an offence under this
Act or the rules made thereunder has been or is being or is about to be committed and for seizing any
such plant, record, register, document or other material object, if he has reason to belicve that it may
furnish evidence of the commission of an offence punishable under this Act or the rules made

thereunder:

Provided that the right to enter under this sub-section for the inspection of a well shall be exercised
only at reasonable hours in a case where such well is situated in any premises used for residential
purposes and the water thereof is used exclusively for domestic purposes.
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(2) The provisions of '[the Code of Criminal Procedure, 1973 (2 of 1974)], or, in relation to the State
of Jammu and Kashmir, the provisions of any corresponding law in force in that State, shall, so far as may
be, apply to any search or scizurc under this section as they apply to any search or seizure made under the
authority of a warrant issucd under “[scction 94] of the said Code, or, ag the case may be, under the

corresponding provisions of the said law,
Explanation.—For the purposes of this section, “place” includes vessel.

24. Prohibition on use of stream or well for disposal of polluting matter, etc.—(/) Subject to the
provisions of this scction,—
(@) no person shall knowingly cause or permit any poisonous, noxious or polluting matter
determined in accordance with such standards as may be laid down by the State Board to enter
(whether directly or indirectly) into any *[stream or well or sewer or on land]; or

(b) no person shall knowingly cause or permit to enter into any stream any other matter which
may tend, either directly or in combination with similar matters, to impede the proper flow of the
water of the stream in a manner leading or likely to lead to a substantial aggravation of pollution due
to other causes or of its consequences.

(2) A person shall not be guilty of an offence under sub-section (/), by reason only of having done or
caused to be done any of the following acts, namely:—

(@) constructing, improving or maintaining in or across or on the bank or bed of any stream any
building, bridge, weir, dam, sluice, dock, pier, drain or sewer or other permanent works which he has
a right to construct, improve or maintain;

(b) depositing any materials on the bank or in the bed of any stream for the purpose of reclaiming
land or for supporting, repairing or protecting the bank or bed of such stream provided such materials
are not capable of pelluting such stream;

(¢) putting into any stream any sand or gravel or other natural deposit which has flowed from or
been deposited by the current of such stream;

(d) causing or permitting, with the consent of the State Board, the deposit accumulated in a well,
pond or reservoir to enter into any stream.

(3) The State Government may, after consultation with, or on the recommendation of, the
State Board, exempt, by notification in the Official Gazette, any person from the operation of
sub-section (/) subject to such conditions, if any, as may be specified in the notification and any condition
so specified may by a like notification be altered, varied or amended.

25. Restrictions on new outlets and new discharges.—'[(/) Subject to the provisions of this section,
no person shall, without the previous consent of the State Board,—

(a) establish or take any steps to establish any industry, operation or process, or any treatment and

disposal system or any extension or addition thereto, which is likely to discharge sewage or trade
effluent into a stream or well or sewer or on land (such discharge being hereafter in this section

referred to as discharge of sewage); or

(b) bring into use any new or altered outlet for the discharge of sewage; or

(c) begin to make any new discharge of sewage:

Provided that a person in the process of taking any steps to establish any industry, operation or
process immediately before the commencement of the Water (Prevention and Control of Pollution)
Amendment Act, 1988 (53 of 1988), for which no consent was necessary prior to such commencement,

1. Subs. by Act 44 of 1978, s. 11, for “the Code of Criminal Procedure, 1898 (5 ol 1898)" (w.e.l. 12-12-1978).

2. Subs. by s. 11, ibid., for “section 98" (w.c.f. 12-12-1978).
3. Subs. by Act 53 of 1988, 5. 11, for “stream or well” (w.c.f. 29-9-1988).
4. Subs. by s. 12, ibid., for sub-sections (/) and (2) (w.e.f. 29-9-1988),
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may continue to do so for a period of threc months from such commencement or, if he has’ma'dc an
application for such consent, within the said period of threc months, till the disposal of such application,

(2) An application for consent of the State Board under sub-section (/) sha.ll be made in such form,
contain such particulars and shall be accompanied by such fees as may be prescribed.]

(3) The Statc Board may make such inquiry as it may deem fit in respect of the application for
consent referred to in sub-section (/) and in making any such inquiry shall follow such procedure as may
be prescribed.

'[(4) The State Board may—

(a) grant its consent referred to in sub-section (/), subject to such conditions as it may impose,
being—

(¥ in cases referred to in clauses (a) and (&) of sub-section (/) of section 25, conditions as to
the point of discharge of sewage or as to the use of that outlet or any other outlet for discharge of
secwage;

(i7) in the case of a new discharge, conditions as to the nature and composition, temperature,
volume or rate of discharge of the effluent from the land or premises from which the discharge or
new discharge is to be made; and

(iti) that the consent will be valid only for such period as may be specified in the order,

and any such conditions imposed shall be binding on any person establishing or taking any steps to
establish any industry, operation or process, or treatment and disposal system of extension or addition

thereto, or using the new or altered outlet, or discharging the effluent from the land or premises
aforesaid; or

(b) refuse such consent for reasons to be recorded in writing.

(5) Where, without the consent of the State Board, any industry, operation or process, or any
treatment and disposal system or any extension or addition thereto, is established, or any steps for such
establishment have been taken or a new or altered outlet is brought into use for the discharge of sewage or
a new discharge of sewage is made, the State Board may serve on the person who has established or taken
steps to establish any industry, operation or process, or any treatment and disposal system or any
extension or addition thereto, or using the outlet, or making the discharge, as the case may be, a notice
imposing any such conditions as it might have imposed on an application for its consent in respect of such
establishment, such outlet or discharge.

(6) Every State Board shall maintain a register containing particulars of the conditions imposed under
this section and so much of the register as relates to any outlet, or to any effluent, from any land or
premises shall be open to inspection at all reasonable hours by any person interested in, or affected by
such outlet, land or premises, as the case may be, or by any person authorised by him in this behalf and

the conditions so contained in such register shall be conclusive proof that the consent was granted subject
to such conditions.]

(7) The consent referred to in sub-section (/) shall, unless given or refused earlier, be deemed to have

bc_en given unconditionally on the expiry of a period of four months of the making of an application in
this behalf complete in all respects to the State Board.

(8) For the purposes of this section and sections 27 and 30,—

(a) the expression “new or altered outlet” means any outlet which is wholly or partly constructed

on or after the commencement of this Act or which (whether so constructed or not) is substantially
altered after such commencement;

()] 'tl?e expression “new discharge” means a discharge which is not, as respects to nature and
composition, temper-atqre, volume, and rate of discharge of the effluent substantially a continuation of
a discharge made within the preceding twelve months (whether by the same or a different outlet), so

1. Subs. by Act 53 of 1988, 5. 12, for sub-sections (4), (3) and (6) (w.e.f. 29-9-1988),
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however that a discharge which is in other respects a continuation of previous discharge made as
aforesaid shall not be deemed to be a new discharge by rcason of any reduction of the temperature or
volume or rate of discharge of the efflucnt as compared with the previous discharge.

26. Provision regarding existing discharge of sewage or trade effluent.—Where immediately
before the commencement of this Act any person was discharging any sewage or trade effluent into
a '[stream or well or sewer or on land], the provisions of section 25 shall, so far as may be, apply in
relation to such person as they apply in relation to the person referred to in that section subject to the
modification that the application for consent to be made under sub-section (2) of that section ’[shall be
made on or before such date as may be specified by the State Government by notification in this behalf in
the Official Gazette].

27. Refusal or withdrawal of consent by State Board.—’[(/) A State Board shall not grant its
consent under sub-section (4) of scction 25 for the cstablishment of any industry, operation or process, or
treatment and disposal system or cxtension or addition thercto, or to the bringing into use of a new or
altered outlet unless the industry, operation or process, or treatment and disposal system or extension or
addition thereto, or the outlet is so cstablished as to comply with any conditions imposed by the Board to
enable it to exercise its right to take samples of the effluent.]

“[(2) A State Board may from time to time review—

3[(a) any condition imposed under section 25 or section 26 and may serve on the person to whom
a consent under section 25 or section 26 is granted a notice making any reasonable variation of or
revoking any such condition;]

(b) the refusal of any consent referred to in sub-section (/) of section 25 or section 26 or the grant
of such consent without any condition, and may make such orders as it deemed fit.]

(3) Any condition imposed under section 25 or section 26 shall be subject to any variation made
under sub-section (2) and shall continue in force until revoked under that sub-section.

28. Appeals.—(/) Any person aggrieved by an order made by the State Board under section 25,
section 26 or section 27 may, within thirty days from the date on which the order is communicated to him,
prefer an appeal to such authority (hereinafter referred to as the appellate authority) as the State
Government may think fit to constitute:

Provided that the appellate authority may entertain the appeal after the expiry of the said period of
thirty days if such authority is satisfied that the appellant was prevented by sufficient cause from filing the
appeal in time.

°[(2) An appellate authority shall consist of a single person or three persons, as the State Government
may think fit, to be appointed by that Government.]

(3) The form and manner in which an appeal may be preferred under sub-section (/), the fees payable
for such appeal and the procedure to be followed by the appellate authority shall be such as may be
prescribed.

(4) On receipt of an appeal preferred under sub-section (I), the appellate authority shall, after giving
the appellant and the State Board an opportunity of being heard, dispose of the appeal as expeditiously as
possible.

1. Subs. by Act 44 of 1978, s. 13, for “stream or well” (w.c.f. 12-12-1978),
2. Subs. by s. 13, ibid., for certain words (w.e.f. 12-12-1978).

3. Subs. by Act 53 of 1988, s. 13, for sub-section (/) (w.e.f. 29-9-1988).

4. Subs. by Act 44 of 1978, 5. 14, for sub-section (2) (w.e.f. 12-12-1978).
5. Subs. by Act 53 of 1988, 5. 13, for clause (a) (w.c.f. 29-9-1988).

6. Subs. by Act 44 of 1978, 5. 15, for sub-section (2) (w.e.f. 12-12-1978).
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(5) If the appellate authority detcrmines that any condition imposed, or the variation of any condition,
as the case may be, was unreasonable, then,—

(a) where the appeal is in respect of the unreasonableness of any condition imposed, such
authority may direct either that the condition shall be treated as annulled or that there shall be
substituted for it such condition as appears to it to be reasonable;

(b) where the appeal is in respect of the unreasonableness of any variation of a condition, such
authority may direct cither that the condition shall be treated as continuing in force unvaried or that it
shall be varicd in such manncr as appears to it to be reasonable.

29. Revislon.—(/) The State Government may at any time either of its own motion or on an
application made to it in this behalf, call for the records of any case where an order has been made by the
State Board under section 25, section 26 or section 27 for the purpose of satisfying itself as to the legality
or propriety of any such order and may pass such order in relation thereto as it may think it:

Provided that the State Government shall not pass any order under this sub-section without affording
the State Board and the person who may be affected by such order a reasonable opportunity of being
heard in the matter.

(2) The State Government shall not revise any order made under section 25, section 26 or section 27
where an appeal against that order lics to the appellate authority, but has not been preferred or where an
appeal has been preferred such appeal is pending before the appellate authority.

30. Power of State Board to carry out certain works.—'[(/) Where under this Act, any conditions
have been imposed on any person while granting consent under section 25 or section 26 and such
conditions require such person to execute any work in connection therewith and such work has not been
executed within such time as may be specified in this behalf, the State Board may serve on the person
concerned a notice requiring him within such time (not being less than thirty days) as may be specified in
the notice to execute the work specified therein.)

(2) If the person concerned fails to execute the work as required in the notice referred to in
sub-section (1), then, after the expiration of the time specified in the said notice, the State Board may
itself execute or cause to be executed such work.

(3) All expenses incurred by the State Board for the execution of the aforesaid work, together with
interest, at such rate as the State Government may, by order, fix, from the date when a demand for the
expenses is made until it is paid, may be recovered by that Board from the person concerned, as arrears of
land revenue, or of public demand.

31. Furnishing of information to State Board and other agencies in certain cases.—[(/) If at any
place where any industry, operation or process, or any treatment and disposal system or any extension or
addition thereto is being carried on, due to accident or other unforeseen act or cvent, any poisonous,
noxious or polluting matter is being discharged, or is likely to be discharged into a stream or well or
sewer or on land and, as a result of such discharge, the water in any stream or well is being polluted, or is
likely to be polluted, then the person incharge of such place shall forthwith intimate the occurrence of
such accident, act or event to the State Board and such other authorities or agencies as may be
prescribed.]

2 Where any local authority operates any sewcrage system or sewage works, the provisions of
sub-section (/) shall apply to such local authority as they apply in relation to the person in charge of the
place where any industry or trade is being carried on.

1. Subs. by Act 53 of 1988, 5. 14, for sub-section (/) (w.e.f, 29-9-1988).
2. Subs. by s. 15, ibid., for sub-section (/) (w.e.f, 29-9-1988),
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32, Emergency measures in case of pollution of stream or wcll.-—-{]) Where it appears to the
State Board that any poisonous, noxious or polluting matter is present in 'lany stream or well or on land
by reason of the discharge of such matter in such stream or well or on such land] or has entered into that
stream or well due to any accident or other unforeseen act or event, and if the Board is of opinion that it is
necessary or expedicnt to take immediate action, it may for reasons to be recorded in writing, carry out
such operations as it may consider nccessary for all or any of the following purposes, that is to say,—

(a) removing that matter from the [stream or well or on land] and disposing it of in such manner
as the Board considers appropriate;

(b) remedying or mitigating any pollution caused by its presence in the stream or well;

() issuing orders immediately restraining or prohibiting the person concerned from discharging
any poisonous, noxious or polluting matter "[into the stream or well or on land], or from making
insanitary use of the stream or well.

(2) The power conferred by sub-section (/) does not include the power to construct any works other
than works of a temporary character which are removed on or before the completion of the operations.

33. Power of Board to make apphcation to courts for restraining apprehended pollution of
water in streams or wells.—°[(/) Where it is apprehended by a Board that the water in any stream or
well is likely to be polluted by reason of the disposal or likely disposal of any matter in such stream or
well or in any sewer or on any land, or otherwise, the Board may make an application to a court, not
inferior to that of a Metropolitan Magistrate or a Judicial Magistrate of the first class, for restraining the

person who is likely to cause such pollution from so causing.]
(2) On receipt of an application under sub-section (/) the court may make such order as it deems fit.

(3) Where under sub-section (2) the court makes an order restraining any person from polluting the
water in any stream or well, it may in that order—

() direct the person who is likely to cause or has caused the pollution of the water in the stream or
well, to desist from taking such acticn as is likely to cause pollution or, as the case may be, to remove
from such stream or well, such matter, and

(if) authorise the Board, if the direction under clause (i) (being a direction for the removal of any

matter from such stream or well) is not complied with by the person to whom such direction is issued,
to undertake the removal and disposal of the matter in such manner as may be specified by the court.

(4) All expenses incurred by the Board in removing any matter in pursuance of the authorisation
under clause (i7) of sub-section (3) or in the disposal of any such matter may be defrayed out of any
money obtained by the Board from such disposal and any balance outstanding shall be recoverable from
the person concerned as arrears of land revenue or of public demand.

3[33A. Power to give directions.—Notwithstanding anything contained in any other law, but subject
to the provisions of this Act, and to any directions that the Central Government may give in this behalf, a
Board may, in the exercise of its powers and performance of its functions under this Act, issue any
directions in writing to any person, officer or authority, and such person, officer or authority shall be
bound to comply with such directions.

Explanation.—For the avoidance of doubts, it is hereby declared that the power to issue directions
under this section includes the power to direct—

(@) the closure, prohibition or regulation of any industry, operation or process; or

() the stoppage or regulation of supply of electricity, water or any other service.]

1. Subs. by Act 53 of 1988, 5. 16, for “any stream or well” (w.e.f, 29-9-1988),
2. Subs. by s. 16, ibid., for “stream or well” (w.e.f. 29-9-1988),

3. Subs. by s. 16, ibid., for “into the stream or well” (w.e.f. 29-9-1988).

4. Subs. by s. 17, ibid., for sub-section (/) (w.e.f. 29-9-1988).

5. Ins. by s. 18, ibid. (w.e.f. 29-9-1988).
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CHAPTER VI
FUNDS, ACCOUNTS AND AUDIT

34. Contributions by Central Government.—The Central Government may, after due appropriation
made by Parliament by law in this behalf, make in cach financial year such contributions to the Central
Board as it may think necessary to cnable the Board to perform its functions under this Act.

35. Contributions by State Government.—The State Government may, after due appropriation
made by the Legislature of the State by law in this behalf, make in each financial year such contributions
to the State Board as it may think necessary to enable that Board to perform its functions under this Act.

36. Fund of Central Board.—(/) The Central Board shall have its own fund, and all sums which
may, from time to time, be paid to it by the Central Government and all other receipts (by way of gifts,
grants, donations, benefactions '[, fees] or otherwise) of that Board shall be carried to the fund of the
Board and all payments by the Board shall be made therefrom.

(2) The Central Board may expend such sums as it thinks fit for performing its functions under this
Act, '[and, where any law for the time being in force relating to the prevention, control or abatement of
air pollution provides for the performance of any function under such law by the Central Board, also for

performing its functions under such law] and such sums shall be treated as expenditure payable out of the
fund of the Board.

37. Fund of State Board.—(/) The State Board shall have its own fund, and the sums which may,
from time to time, be paid to it by the State Government and all other receipts (by way of gifts, grants,
donations, benefactions [, fees] or otherwise) of that Board shall be carried to the fund of the Board and
all payments by the Board shall be made therefrom.

(2) The State Board may expend such sums as it thinks fit for performing its functions under this Act,
’[and, where any law for the time being in force relating to the prevention, control or abatement of air
pollution provides for the performance of any function under such law by the State Board, also for

performing its functions under such law] and such sums shall be treated as expenditure payable out of the
fund of that Board. ‘

’[37A. Borrowing powers of Board.—A Board may, with the consent of, or in accordance with, the
terms of any general or special authority given to it by the Central Government or, as the case may be, the
State Government, borrow money from any source by way of loans or issue of bonds, debentures or such
other instruments, as it may deem fit, for the performance of all or any of its functions under this Act.]

38. Budget.—The Central Board or, as the case may be, the State Board shall, during each financial
year, prepare, in such form and at such time as may be prescribed, a budget in respect of the financial year
next ensuing showing the estimated receipt and expenditure, and copies thereof shall be forwarded to the
Central Government or, as the case may be, the State Government.

*139. Annual report.—(/) The Central Board shall, during each financial year, prepare, in such form
as may be prescribed, an annual report giving full account of its activities under this Act during the
previous financial year and copies thereof shall be forwarded to the Central Government within four
months from the last date of the previous financial year and that Government shall cause every such

report to be laid before both Houses of Parliament within nine months from the last date of the previous
financial year,

(2) Every State Board shall, during each financial year, prepare, in such form as may be prescribed,
an annual report giving full account of its activities under this Act during the previous financial year and
copies thereof shall be forwarded to the State Government within four months from the last date of the
previous financial year and that Government shall cause every such report to be laid before the State
Legislature within a period of nine months from the last date of the previous financial year.]

). Ins. by Act 44 of 1978, 5. 16 (w.e.f. 12-12-1978).
2.Ins. by s. 17, ibid. (w.e.f. 12-12-1978).

3. Ins. by Act 53 of 1988, 5. 19 (w.c.f. 29-9-1988).

4, Subs. by s. 20, ibid., for section 39 (w.e.f. 29-9-1988).
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40. Accounts and audit.—(/) Every Board shall maintain proper accounts and other relevant records
and preparc an annual statement of accounts in such form as may be prescribed by the Central
Government or, as the casc may be, the State Government,

(2) The accounts of the Board shall be audited by an auditor duly qualified to act as an auditor of
companies under section 226 of the Companies Act, 1956 (1 of 1956).

(3) The said auditor shall be appointed by the Central Government or, as the case may be, the State
Government on the advice of the Comptroller and Auditor General of India.

(4) Every auditor appointed to audit the accounts of the Board under this Act shall have the right to
demand the production of books, accounts, connected vouchers and other documents and papers and to

inspect any of the offices of the Board.

(5) Every such auditor shall send a copy of his report together with an audited copy of the accounts to
the Central Government or, as the case may be, the State Government.

(6) The Central Government shall, as soon as may be after the receipt of the audit report under
sub-section (5), cause the same to be laid before both Houses of Parliament.

(7) The State Government shall, as soon as may be after the receipt of the audit report under
sub-section (3), cause the same to be laid before the State Legislature.

CHAPTER VII
PENALTIES AND PROCEDURE

'[41. Failure to comply with directions under sub-section (2) or sub-section (3) of section 20, or
orders issued under clause (¢) of sub-section (I) of section 32 or directions issued under
sub-section (2) of section 33 or section 33A.—(/) Whoever fails to comply with the direction given
under sub-section (2) or sub-section (3) of section 20 within such time as may be specified in the direction
shall, on conviction, be punishable with imprisonment for a term which may extend to three months or
with fine which may extend to ten thousand rupees or with both and in case the failure continues, with an
additional fine which may extend to five thousand rupees for every day during which such failure
continues after the conviction for the first such failure.

(2) Whoever fails to comply with any order issued under clause (c) of sub-section (1) of section 32 or
any direction issued by a court under sub-section (2) of section 33 or any direction issued under
section 33A shall, in respect of each such failure and on conviction, be punishable with imprisonment for
a term which shall not be less than one year and six months but which may extend to six years and with
fine, and in case the failure continues, with an additional fine which may extend to five thousand rupees
for every day during which such failure continues after the conviction for the first such failure.

(3) If the failure referred to in sub-section (2) continues beyond a period of one year after the date of
conviction, the offender shall, on conviction, be punishable with imprisonment for a term which shall not
be less than two years but which may extend to seven years and with fine.]

42, Penalty for certain acts.—(/) Whoever—

(a) destroys, pulls down, removes, injures or defaces any pillar, post or stake fixed in the ground
or any notice or other matter put up, inscribed or placed, by or under the authority of the Board, or

(b) obstructs any person acting under the orders or directions of the Board from exercising his
powers and performing his functions under this Act, or

(c) damages any works or property belonging to the Board, or

(d) fails to furnish to any officer or other employee of the Board any information required by him
for the purpose of this Act, or

(e) fails to intimate the occurrence of any accident or other unforeseen act or event under
section 31 to the Board and other authorities or agencies as required by that section, or

1. Subs. by Act 53 of 1988, 5. 21, for section 41 (w.e.f. 29-9-1988).
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(f) in giving any information which he is required to give under this Act, knowingly or wilfully
makes a statement which is falsc in any material particular, or

(g) for the purpose of obtaining any consent under section 25 or section 26, knowingly or wilfully
makes a statement which is false in any material particular,

shall be punishable with imprisonment for a term which may cxtend to three months or with fine which
may cxtend to '[ten thousand rupecs] or with both.

(2) Where for the grant of a consent in pursuance of the provisions of section 25 or section 26 the use
of meter or gauge or other measure or monitoring device is required and such device is used for the
purposes of those provisions, any person who knowingly or wilfully alters or interferes with that device
so as to prevent it from monitoring or measuring correctly shall be punishable with imprisonment for a
term which may extend to three months or with fine which may extend to '[ten thousand rupees] or with
both.

43. Penalty for contravention of provisions of section 24.—Whoever contravenes the provisions of
section 24 shall be punishable with imprisonment for a term which shall not be less than ’[one year and
six months] but which may extend to six years and with fine.

44, Penalty for contravention of section 25 or section 26.—Whoever contravenes the provisions of
section 25 or section 26 shall be punishable with imprisonment for a term which shall not be less than
?[one year and six months] but which may extend to six years and with fine.

45. Enhanced penalty after previous conviction.—If any person who has been convicted of any
offence under section 24 or section 25 or section 26 is again found guilty of an offence involving a
contravention of the same provision, he shall, on the second and on every subsequent conviction, be
punishable with imprisonment for a term which shall not be less than *[two years] but which may extend
to seven years and with fine:

Provided that for the purpose of this section no cognizance shall be taken of any conviction made
more than two years before the commission of the offence which is being punished.

“[45A. Penalty for contravention of certain provisions of the Act.—Whoever contravenes any of
the provisions of this Act or fails to comply with any order or direction given under this Act, for which no
penalty has been elsewhere provided in this Act, shall be punishable with imprisonment which may
extend to three months or with fine which may extend to ten thousand rupees or with both, and in the case
of a continuing contravention or failure, with an additional fine which may extend to five thousand rupees
for every day during which such contravention or failure continues after conviction for the first such

contravention or failure.]

46. Publication of names of offenders.—If any person convicted of an offence under this Act
commits a like offence afterwards it shall be lawful for the court before which the second or subsequent
conviction takes place to cause the offender’s name and place of residence, the offence and the penalty
imposed to be published at the offender’s expense in such newspapers or in such other manner as the
court may direct and the expenses of such publication shall be deemed to be part of the cost attending the
conviction and shall be recoverable in the same manner as a fine.

47. Offences by companies.—(/) Where an offence under this Acthas been committed by a
company, every person who at the time the offence was committed was in charge of, and was responsible
to the company for the conduct of, the business of the company, as well as the company, shall be deemed
to be guilty of the offence and shall be liable to be proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such person liable to any
punishment provided in this Act if he proves that the offence was committed without his knowledge or
that he exercised all due diligence to prevent the commission of such offence.

1. Subs, by Act 53 of 1988, s. 22, for “one thousand rupees” (w.e.f. 29-9-1988).
2. Subs. by s. 23, ibid., for “six months” (w.e.f. 29-9-1988),

3. Subs, by s. 24, ibid., for “one year” (w.c.f. 29-9-1988).

4. Ins. by s. 25, ibid. (w.e.f. 29-9-1988).
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\tained in sub-section (1), where, an offence under this Act has been
proved that the offence has been committed with the consent or
connivance of, or is attributable to any neglect on the part of, any dircctor, manager, secretary or other
officer of the company, such dircctor, manager, scerctary or other officer shall also be deemed to be guilty
of that offence and shall be liable to be proceeded against and punished accordingly.

Explanation.—For the purposes of this section,—
rate, and includes a firm or other association of

(2) Notwithstanding anything cor
committed by a company and it is

(@) “company” means any body corpo
individuals; and
(b) “director” in relation to a firm means a partner in the firm.
48. Offences by Government Departments.—Where an offence under this Act has been committed
by any Department of Government, the Head of the Department shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished accordingly:

hall render such Head of the Department liable to any

Provided that nothing contained in this section s
itted without his knowledge or that he exercised all

punishment if he proves that the offence was comm
due diligence to prevent the commission of such offence.
49. Cognizance of offences.—'[(/) No court shall take cognizanc
except on a complaint made by—
(@) a Board or any officer authorised in this behalf by it; or

not less than sixty days, in the manner prescribed, of the

(b) any person who has given notice of
alleged offence and of his intention to make a complaint, to the Board or officer authorised as

aforesaid,
and no court inferior to that of a Metropolitan Ma
try any offence punishable under this Act.]

?[(2) Where a complaint has been made under clause (b) of sub-section (Z), the Board shall, on
demand by such person, make available the relevant reports in its possession to that person:

Provided that the Board may refuse to make any such report available to such person if the same i
its opinion, against the public interest.]

’[(3)] Notwithstanding anything contained in ‘[section 29of the Code of Criminal
Procedure, 1973 (2 of 1974)], it shall be lawful for any *[Judicial Magistrate of the first class or for any

Metropolitan Magistrate] to pass a sentence of imprisonment for a term exceeding two years or of fine
exceeding two thousand rupees on any person convicted of an offence punishable under this Act.

50, Members, officers and servants of Board to be public servants.—All members, officers and
servants of a Board when acting or purporting to act in pursuance of any of the provisions of this Act and
the rules made thereunder shall be deemed to be public servants within the meaning of section 21 of the

Indian Penal Code (45 of 1860).

e of any offence under this Act

gistrate or a Judicial Magistrate of the first class shall

s, in

CHAPTER VIII
MISCELLANEQUS ;
51. Central Water Laboratory.—(/) The Central Government may, by notification in the Official
Gazette,—
(a) establish a Central Water Laboratory; or

1. Subs. by Act 53 of 1988, s. 26, for sub-section (/) (w.e.f. 29-9-1988).

2. Ins. by s. 26, ibid. (w.e.f. 29-9-1988).
3, Sub-section (2) renumbered as sub-section (3) thereof by s. 26, ibid. (w.c.f. 29-9-1988).
4. Subs. by Act 44 of 1978, s. 19, for “section 32 of the Code of Criminal Procedure, 1898 (5 of 1898)" (w.e.f. 12-12-1978).

5. Subs. by s. 19, ibid., for “Magistrate of the first class or for any Presidency Magistrate” (w.e.f. 12-12-1978).
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(b) specify any laboratory or institute as a Central Water Laboratory, to carry out the functions
cntrusted to the Central Water Laboratory under this Act.

(2) The Central Government may, after consultation with the Central Board, make rules prescribing—

(a) the functions of the Central Water Laboratory;

(b) the procedure for the submission to the said laboratory of samples of water or of sewage or
trade effluent for analysis or tests, the form of the laboratory’s report thereunder and the fees payable
in respect of such report;

(c) such other matters as may be necessary or expedient to enable that laboratory to carry out its
functions.

52, State Water Laboratory.—(/) The State Government may, by notification in the Official
Gazette,—

(a) establish a State Water Laboratory; or

() specify any laboratory or institute as a State Water Laboratory, to carry out the
functions entrusted to the State Water Laboratory under this Act.

(2) The State Government may, after consultation with the State Board, make rules prescribing—
(a) the functions of the State Water Laboratory;

(b) the procedure for the submission to the said laboratory of samples of water or of sewage or
trade effluent for analysis or tests, the form of the laboratory’s report thereon and the fees payable in
respect of such report;

(c) such other matters as may be necessary or expedient to enable that laboratory to carry out its
functions.

53. Analysts.—(/) The Central Government may, by notification in the Official Gazette, appoint such
persons as it thinks fit and having the prescribed qualifications to be Government analysts for the purpose
of analysis of samples of water or of sewage or trade effluent sent for analysis to any laboratory
established or specified under sub-section (/) of section 51.

(2) The State Government may, by notification in the Official Gazette, appoint such persons as it
thinks fit and having the prescribed qualifications to be Government analysts for the purpose of analysis
of samples of water or of sewage or trade effluent sent for analysis to any laboratory established or
specified under sub-section (/) of section 52.

(3) Without prejudice to the provisions of sub-section (3) of section 12, the Central Board or, as the
case may be, the State Board may, by notification in the Official Gazette, and with the approval of the
Central Government or the State Government, as the case may be, appoint such persons as it thinks fit and
having the prescribed qualifications to be Board analysts for the purpose of analysis of samples of water
or of sewage or trade effluent sent for analysis to any laboratory established or recognised under
section 16, or, as the case may be, under section 17.

54, Reports of analysts.—Any document purporting to be a report signed by a Government analyst
or, as the case may be, a Board analyst may be used as evidence of the facts stated therein in any
proceeding under this Act,

55. Local authorities to assist.—All local authorities shall render such help and assistance and
furnish such information to the Board as it may require for the discharge of its functions, and shall make
available to the Board for inspection and examination such records, maps, plans and other documents as
may be necessary for the discharge of its functions. ‘

56, Compulsory acquisition of land for the State Board.—Any land required by a State Board for
the efficient performance of its functions under this Act shall be deemed to be needed for a public purpose
and such land shall be acquired for the State Board under the provisions of the Land Acquisition
Act, 1894 (1 of 1894), or under any other corresponding law for the time being in force.
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57. Returns and reports—The Central Board shall furnish to the Central Government, and a
State Board shall furnish to the State Government and to the Central Board such reports, returns,
statistics, accounts and other information with respect to its fund or activities as that Government, or, as
the case may be, the Central Board may, from time to time, require.

58. Bar of jurisdiction.—No civil court shall have jurisdiction to entertain any suit or proceeding in
respect of any matter which an appellate authority constituted under this Act is empowered by or under
this Act to determine, and no injunction shall be granted by any court or other authority in respect of any
action taken or to be taken in pursuance of any power conferred by or under this Act.

59. Protection of action taken in good faith.—No suit or other legal proceedings shall lie against
the Government or any officer of Government or any member or officer of a Board in respect of anything
which is in good faith done or intended to be done in pursuance of this Act or the rules made thereunder.

60. Overriding effect—The provisions of this Act shall have effect notwithstanding anything
inconsistent therewith contained in any enactment other than this Act.

61. Power of Central Government to supersede the Central Board and Joint Boards—(/) If at
any time the Central Government is of opinion—

(a) that the Central Board or any Joint Board has persistently made default in the performance of
the functions imposed on it by or under this Act; or

(b) that circumstances exist which render it necessary in the public interest so to do,

the Central Government may, by notification in the Official Gazette, supersede the Central Board or such
Joint Board, as the case may be, for such period, not exceeding one year, as may be specified in the
notification:

Provided that before issuing a notification under this sub-section for the reasons mentioned in
clause (a), the Central Government shall give a reasonable opportunity to the Central Board or such
Joint Board, as the case may be, to show cause why it should not be superseded and shall consider the
explanations and objections, if any, of the Central Board or such Joint Board, as the case may be.

(2) Upon the publication of a notification under sub-section (/) superseding the Central Board or any
Joint Board,—

(a) all the members shall, as from the date of supersession vacate their offices as such;

(b) all the powers, functions and duties which may, by or under this Act, be exercised, performed
or discharged by the Central Board or such Joint Board shall, until the Central Board or the
Joint Board, as the case may be, is reconstituted under sub-section (3) be exercised, performed or
discharged by such person or persons as the Central Government may direct;

(c) all property owned or controlled by the Central Board or such Joint Board shall, until the
Central Board or the Joint Board, as the case may be, is reconstituted under sub-section (3) vest in the
Central Government.

(3) On the expiration of the period of supersession specified in the notification issued under
sub-section (/), the Central Government may—

(a) extend the period of supersession for such further term, not exceeding six months, as it may
consider necessary; or

(b) reconstitute the Central Board or the Joint Board, as the case may be, by fresh nomination or
appointment, as the case may be, and in such case any person who vacated his office under clause (a)
of sub-section (2) shall not be deemed disqualified for normination or appointment:

Provided that the Central Government may at any time before the expiration of the period of
supersession, whether originally specified under sub-section (/) or as extended under this sub-section,

take action under clause (b) of this sub-section,
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62. Power of State Government to supersede State Board,—(/) If at any time the State
Government is of opinion—

(a) that the State Board has persistently made default in the performance of the functions imposed
on it by or under this Act; or

(b) that circumstances cxist which render it nccessary in the public interest so to do,

the State Government may, by notification in the Official Gazette, supersede the State Board for such
period, not exceeding one year, as may be specified in the notification:

Provided that before issuing a notification under this sub-section for the reasons mentioned in
clause (a), the State Government shall give a rcasonable opportunity to the State Board to show cause
why it should not be superseded and shall consider the explanations and objections, if any, of the
State Board.

(2) Upon the publication of a notification under sub-section (/) superseding the State Board, the
provisions of sub-sections (2) and (3) of section 61 shall apply in relation to the supersession of the
State Board as they apply in relation to the supersession of the Central Board or a Joint Board by the
Central Government.

63. Power of Central Government to make rules.—(/) The Central Government may,
simultaneously with the constitution of the Central Board, make rules in respect of the matters specified
in sub-section (2):

Provided that when the Central Board has been constituted, no such rule shall be made, varied,
amended or repealed without consulting the Board.

(2) In particular, and without prejudice to the generality of the foregoing power, such rules may
provide for all or any of the following matters, namely:—

(@) the terms and conditions of service of the members (other than the chairman
and member-secretary) of the Central Board under sub-section (8) of section 5;

(b) the intervals and the time and place at which meetings of the Central Board or of any
committee thereof constituted under this Act, shall be held and the procedure to be followed at
such meetings, including the quorum necessary for the transaction of business under section 8, and
under sub-section (2) of section 9;

(c) the fees and allowances to be paid to such members of a committee of the Central Board as
are not members of the Board under sub-section (3) of section 9;

'[(d) the manner in which and the purposes for which persons may be associated with the
Central Board under sub-section (/) of section 10and the fees and allowances payable to
such persons;]

(¢) the terms and conditions of service of the chairman and the member-secretary of the
Central Board under sub-section (9) of section 5 and under sub-section (/) of section 12;

(f) conditions subject to which a person may be appointed as a consulting engineer to the
Central Board under sub-section (4) of section 12;

(g) the powers and duties to be exercised and performed by the chairman and
the member-secretary of the Central Board;

2% * " * *

(/) the form of the report of the Central Board analyst under sub-section (/) of section 22;

(k) the form of the report of the Government analyst under sub-section (3) of section 22;

1. Subs. by Act 44 of 1978, 5. 20, for clause (d) (w.e.f. 12-12-1978).
2. Clauses (&) and (/) omitted by s, 20, ibid. (w.c.f. 12-12-1978).
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'[( the form in which and the time within which the budget of the Central Board may be
prepared and forwarded to the Central Government under section 18;

(1) the form in which the annual report of the Central Board may be prepared under section 39;]
(m) the form in which the accounts of the Central Board may be maintained under section 40,

*((mm) the manner in which notice of intention to make a complaint shall be given to the
Central Board or officer authorised by it under section 49;]

() any other matter relating to the Central Board, including the powers and functions of
that Board in rclation to Union territorics;

(o) any other matter which has to be, or may be, prescribed.

(3) Every rule made by the Central Government under this Act shall be laid, as soon as may be after it
is made, before each House of Parliament while it is in session for a total period of thirty days which may
be comprised in one session or in two or more successive sessions, and if, *[before the expiry of the
session immediately following the session or the successive sessions aforesaid], both Houses agree in
making any modification in the rule or both Houses agree that the rule should not be made, the rule shall
thereafter have effect only in such modified form or be of no effect, as the case may be; so, however, that
any such modification or annulment shall be without prejudice to the validity of anything previously done
under that rule.

64. Power of State Government to make rules.—(/) The State Government may, simultaneously
with the constitution of the State Board, make rules to carry out the purposes of this Act in respect of

matters not falling within the purview of section 63:
Provided that when the State Board has been constituted, no such rule shall be made, varied, amended
or repealed without consulting that Board.
(2) In particular, and without prejudice to the generality of the foregoing power, such rules may
provide for all or any of the following matters, namely:—
(a) the terms and conditions of service of the members (other than the chairman and
the member-secretary) of the State Board under sub-section (8) of section 5;

(b) the time and place of meetings of the State Board or of any committee of that Board
constituted under this Act and the procedure to be followed at such meeting, including the quorum
necessary for the transaction of business under section 8 and under sub-section (2) of section 9;

(c) the fees and allowances to be paid to such members of a committee of the State Board as are
not members of the Board under sub-section (3) of section 9;

in which and the purposes for which persons may be associated with the

(d) the manner
(1) of section 10 “[and the fees and allowances payable to such

State Board under sub-section
persons];

(¢) the terms and conditions of service of the chairman and the member-secretary of the
State Board under sub-section (9) of section 5 and under sub-section (J) of section 12;

(f) the conditions subject to which a person may be appointed as a consulting engineer to the
State Board under sub-section (4) of section 12;

(g)the powers and duties to be exercised and discharged by the chairman and
the member-secretary of the State Board; :

(k) the form of the notice referred to in section 21;

(/) the form of the report of the State Board analyst under sub-section (/) of section 22;

1. Subs. by Act 53 of 1988, s. 27, for clause (/) (w.e.f. 29-9-1988).

2. Ins. by 5. 27, ibid. (w.e.f. 29-9-1988).
3. Subs. by Act 44 of 1978, s. 20, for certain words (w.e.f. 12-12-1978).

4. Ins. by 5. 21, ibid. (w.e.f. 12-12-1978).
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(/) the form of the report of the Government analyst under sub-section (3) of section 22;

(k) the form of application for the consent of the State Board under sub-section (2) of section 25,
and the particulars it may contain;

(/) the manner in which inquiry under sub-section (3) of section 25 may be made in respect of an
application for obtaining consent of the State Board and the matters to be taken into account in
granting or refusing such consent;

(m) the form and manner in which appeals may be filed, the fees payable in respect of such

appeals and the procedure to be followed by the appellate authority in disposing of the appeals under
sub-section (3) of section 23;

'[(n) the form in which and the time within which the budget of the State Board may be prepared
and forwarded to the State Government under section 38;

(nn) the form in which the annual report of the State Board may be prepared under section 39;]

() the form in which the accounts of the State Board may be maintained under sub-section (/) of
section 40;

’[(00) the manner in which notice of intention to make a complaint shall be given to the
State Board or officer authorised by it under section 49;]

(p) any other matter which has to be, or may be, prescribed.

1. Subs. by Act 53 of 1988, s. 28, for clause () (w.e.f. 29-9-1988).
2. Ins. by s. 28, ibid. (w.e.f. 29-9-1988).
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(c) For requirements regarding planning, designing and installation, etc, of lifts

and escalators, refcrence shall be made to the NBC Part 8 ‘Bulilding Services
Section 5 Installation of Lifts and Escalators’.

54. Sanitation requirements

(1) General.— (a) There should be at least one water tap and arrangement for drain in
the vicinity of each water closet or group of water closets in all the buildings.

(b) Each family dwelling unit shall have at least one water closet and one kitchen

(c)

sink. A bath or shower shall also be installed to meet the basic requirements
of sanitation and personal hygiene.

All other structures for human occupancy shall have adequate sanitary
facilities, but in no case less than one WC and one other fixture for cleaning
purposes,

(d) All materials, fittings and sanitary appliances shall conform to the National
Building Code.
(2) Sanitary fittings.—

(a)

(b)

For Residences.— (i) Dwellings with individual conveniences shall have at
least the following fitments:

(2) One bath room provided with a tap and a floor trap;
(b) One WC with flushing apparatus with an ablution tap
(c) One tap with a floor trap or a sink in kitchen or wash place.

(iiy Where only one WC is provided in a dwelling, the bath and WC desirably
be separated accommodated

(iiiy Dwellings without individual conveniences shall have the following
fitments:

(a) One water tap with flow trap desirably in each tenement

(b) One WC with flushing apparatus and an ablution tap for every two
tenements

(c) One bath with water tap and flow trap for every two tenements.

For Buildings Other than Residences.— The requirements for fitments for
sanitation in the case of buildings other than residences shall be in accordance
with the Tables given in the Annexure - X. Provided further that the respective

toilets or sanitary arrangements shall be kept open for the ladies and children
in restaurants, petrol pumps & hotels,

(3) Bewerage.— (a) Taking into account the site conditions, land and building uses,

and nature of wastes within the site, outlet connection (i.e. the availability of
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sewers or other outlets, sub-soil conditions etc.), sewage and waste water

collection and disposal system for a building or a group of buildings or for a layout
shall be designed and it shall conforming to National Building Code.

(b) Septic Tanks

(i)

(i)

(1)

Where a septic tank is used for sewage disposal, the location, design and
construction of the septic tank shall conform to requirements of the
National Building Code and as per provisions in G.0.Ms. No 106, MAWS

Dept., dated 01.09.2014 (operative guidelines for septage management
for local bodies)

Location of the Septic Tanks and Subsurface Absorption System: A sub-
soil dispersion system should preferably not be closer than 18m from any

source of drinking water, such as well, to mitigate the possibility of
bacterial pollution of water supply.

Requirements.—

(a)

(b)

()

(d)

(e)

0

Dimensions of septic tanks - Septic tanks shall have a minimum
width of 75 cm, a minimum depth of 1m below the water level and a

minimum liquid capacity of 1 cu.m. The length of tanks shall be 2 to
4 times the width;

Septic tanks may be constructed of brickwork, stone masonry,

concrete or other suitable materials as approved by the Authority;

Under no circumstances shall effluent from a septic tank be allowed

into an open channel, drain or water body without adequate
treatment;

The minimum nominal diameter of the pipe shall be 10cm. Further,
at junctions of pipes in manholes, direction of flow from a branch
connection shall not make an angle exceeding 45 degrees with the
direction of flow in the main pipe;

The gradients of land drains, under-drainage as well as the bottom of
dispersion trenches and soak ways shall be between 1:300 and
1:400;

Every septic tank shall be provided with ventilating pipe of at least 5
cm diameter. The top of the pipe shall be provided with a suitable
cage of mosquito-proof wire mesh. The ventilating pipe shall extend
to a height which would cause no smell nuisance to any building in
the area. Generally, the ventilating pipe may extend to a height of
about 2m, when the septic tank is at least 15m away from the

nearest building and to a height of 2m abave the top of the building
when it is located closer than 15m,
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THROUGH
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